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which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Dadra and Nagar Haveli Arca'”

DEMAND NO. 18—OTHER REVENUE
EXPENDITURE OF THE MINI-
STRY OF EXTERNAL
AFFAIRS

“That a sum not exceeding
Rs. 7,16,06,000 be granted to the
President tp complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Other revenue e¢xpenditure of
of the Ministry of External
Aflairs'”

DEMAND NO. 115—CAPITAL OUT-
LAY OF THE MINISTRY OF
EXTERNAL AFFAIRS

“That a sum not exceeding
Rs. 1,61,25,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Capital Outlay of the Ministry

(R1)

of External Affairs’

13.12 hrs.
MINISTRY OF HOME AFFAIRS

Mr. Speaker: We shal!l now take up
the Demands for Grants under the
control of the Ministry of Home
Affairs, for which 12 hours have been
allotted.

Hon., Members desirous of moving
cut motions might send slips indicat-
ing the numbers of the cut motions
which they want to move at the
Table within the next fifteen minutes.

DEMAND NO. 45—MINISTRY OF
HOME AFFAIRS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,1561,000 granted to the
President to complete the sum
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necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Ministry of Home Affairs’”

DEMAND NO. 46—CABINET
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 42,01,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Cabinet’.”

DEMAND NO. 47—ZONAL
COUNCILS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,16,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect

+ ¥

of ‘Zonal Councils'.

DEMAND NO. 48—ADMINISTRA-
TION OF JUSTICE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 291,000 be granted to the
Precident to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Administration of Justice'”

DEMAND NO. 49—POLICE
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 13,41,85,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, in respect
of ‘Police".”.
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DEMAND NO. 50—CENSUS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 125,15,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Census'.”

DEMAND NO. 51—STATISTICS

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,10,88,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Statistics’.”

DEMAND NO. 52—PRIVY PURSES
AND ALLOWANCES OF INDIAN
RULERS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 86,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Privy Purses and Allowances
of Indian Rulers'.”

DEMAND NO. 53—DELHI
Mr. Speaker: Motion moved:

“That a sum not excecding
Rs. 18,65,87,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Delhi'.”

DEMAND NO. 54—ANDAMAN AND

NICOBAR 1SLANDS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 2,99,18,000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1865, in respect
of ‘Andaman and Nicobar Islands'.”

DEMAND NO. 55—LACCADIVE,
MINICOY AND AMINDIVI]
ISLANDS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 43,58,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Laccadive, Minicoy and Amin-
divi Islands'.”

DEMAND NO. 56—OTHER REVENUE
EXPENDITURE OF THE MINISTRY

OF HOME AFFAIRS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,52,43,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of Other Revenue Expenditure of
the Ministry of Home Affairs'”

DEMAND NO. 128—CAPITAL OUT-

LAY OF THE MINISTRY OF
HOME AFFAIRS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 69,38,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 19685, in respect
of ‘Capital Outlay of the Ministry
of Home Affairs'.".

Mr. Speaker: Now, Shri Daji:

Shri Daji (Indore): I request that

I may be allowed to speak a little
later.
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Mr. Speaker: Now, Shri U M we may try, bureaucracy ctands in
Trivedi. the way and>“it is impossible to go
through with the idea that we have in

Shri EKapur Singh: Shrimati  View-

Gayatri Devi also wanted to speak.

Mr. Speaker: I shall call her also.
Shri U. M. Trivedi had to go, and,
therefore, 1 have called him earlier.
He had made a special request.

Shri Kapur Simgh:
that.

We appreciate

Mr. Speaker: I shall call Shrimati
Gayatri Devi later.

Shri U. M. Trivedi: When we read
the annual report of the Ministry of
Home Affairs we find that this Min-
istry covers practically all the affairs
in our country. It not only governs
but it helps in the government of
the various State Governments from
beginning to end. It governs the
Andamans; it governs the Nicobars;
it governs the Amindives; it inter-
feres with Himachal Pradesh; it
governs Delhi; it governs Manipur,
and it governs Tripura, and every-
where, the tentacles of the Home
Ministry are to be found. And it
spends a lot of money also. A great
burden rests upon the Home Minis-
try.

I do not want to shower any eulo-
gies on the present Home Minister.
He has promised to root out corrup-
tion within two years. I would give
him an extension of time by one year
more, and let him root out corruption
within three years, if he can.

The Minister of Home Affairs
(Shri Nanda): No extension,

Shri U. M. Trivedi: I wish that he
does it in two years' time.. But the
stories that we hear of the way in
which the machinery works, and the
way in which the brakes are applied on
the working of the machinery to root
out all corruption are patent facts
which are not lost even upon the pre-
sent Home Minister. However much

About three years back, if I remem-
ber aright, some exposure was made
about certain officers of the police in
Rajasthan, some high-ranking officers;
and many allegations were made. The
net result has been that those  who
brought to the notice of the Legislative’
Assembly and to the Minister concern-
ed the facts relating to corruption at
a very high level by persons of the
rank of supcrintendent if police and
deputv inspectors-general of police
have been put into trouble; those poor
constables have been put into trouble,
und up to date, some conslables are
still under suspension and no results
have been achieved so far. These in-
stances can be multiplied from one
place or the other. I do not know how
we shall be able to progress further
in the matter of rooting out corruption
unless our officialdom makes up its
mind to eco-operate with the good
wishes and objectives nf the Minister.
It is a very difficult task, and I wish
the hon. Minister god-speed.

We have one Central Reserve Police
which started with a nucleus of one
battalion, and now we have run into
12 battalion’s, Its administration re-
quires a complete overhauling today.
When I say this, I say this from my
personal experience that all is not
well with the administration of the
Central Reserve Police. The policy
of recruitment deserves much improve-
ment. At present, what happens is
that a man who has been recruited in
the Central Reserve Police, to begin
with, in the Central Reserve Police
Cadre, does not go high up, and in
between, some youngsters are brought
from outside and put on their top with
the net result that those who have
sacrificed their lives and careers for
entering the Central Reserve Police
and who deserve further prospects are
checked in their career,
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A further anomaly is that one
battalion is governed by the Army

while another is governed by the
Police. That is the wrong system
which is going on. Either it should
be completely governed by the Army
or it should be completely governed by
the Police. What it should be is no
concern of mine, but at least, a single
control will smoothen the way for the
proper administration of this unit.

It requires also further investigation
how far in this particular branch
where we employ about 18 battalions
with a strength of about 20,000 men a
particular cadre of the Central
Reserve Police as such should not be
crealed.

At present, about 4 baltalions are
stationed at one place, two at another
place, three in another place and so
on. They are all dispersed all over;
although the law says that all of them
should be stationed at the headquarters
at Necmuch; yet, there are some offi-
cers who for particular reasons do not
want to move over to that place but
want to keep themselves at particular
places where they find & congenial at-
mosphere for their activities of a
dubious nature. The inspector-general
of the Central Reserve Police remains
here in Delhi; he is not able to con-
trol all the spread-out that is there.
‘Would it not be possible to have a
centralised place? When the Act
itself provides for such centralisation,
T do not see any reason why it should
be spread out at all places.

Although we are trying to help the
Schoduled Tribes in the matter of
recruitment, I find that the method
of recruitment that is being followed
for recruitment to the Central Re-
serve Police is such that the Sche-
duled Tribes of Gujarat, Madhya
Pradesh and Rajasthan get no place
whatsoever, and are turned out on
the only ground that they do not have
the proper height, If the height could
be reduced in the case of the
Gurkhas: and others, T do rot know
why the height cannot be reduced in
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the case of the Scheduled Tribes; it
really passes my comprehension. I
do not know why greater recruitment
could not be made to the Central
Reserve Police from among these good
fighters and disciplined men who
will be available in all these three
States.

Then, we have got the Govern-
ment Railway Police, An excuse may
be given to me that that is no con-
cern of ours, but that is the concern
of the States. 1 would emphatically
say, as I have been saying from the
very beginning, that it is not a ques-
tion of the State police, for, the Cen-
tre contributes for all the Government
Railway Police which is employed by
the States, and it is the Centre which
contributes the warious sums neces-
sary for the upkeep of the Govern-
ment Railway Police; we provide
them with houses; we provide them
with free passes and we provide
them with everything. And yet, this
Governmeni Railway Polive unit
does not do any good work for the
railways; on the other hand, we see
that stealing, thieving, pilfering and
destruction of railway property are
being carried out systematically in
the presence of the Government Rail-
way Police, and yet nothing is being
done to check thoso things. The Gov-
ernment Railway Police are not at
all co-operating, but they co-operate
among themselves only in one thing,
and that is that they eithor cateh hold
of the thieves whom they themselves
employ or cxtort money from the
delinguent railway officers and put
it in their own pockets. 1 have seen
to my surprise that each one of the
constables in the Government Rail-
way Police, at least in Madhya Pra-
desh and Gujarat, and Rajasthan,
lives upon taking and carrying with
him passengers without tickets and
charging them and taking that money
himself. This thing must stop. This
has gone too far. If honest people
in the rafiways want to obstruet this,
they are not allowed to do so. Not
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only that. They are harassed for any
obstruction that is made. I can cite
as many cases s the hon. Minister
may like; I can put them in writing
and send them on to him.

Shri Ramga: Five years ago, the
Kripalani Committee made that re-
commendation. Now our friend wants
us to believe that he is going to abo-
lish all this in two years!

Shri Nanda: You won't have any
trouble from me.

Shri U. M. Trivedi: We know that
you will not give us trouble on that
account.  But the whole question
must be brought to your notice.

There is another factor which is
very patent, There is a cry from
government employees that the rules
issurd by the Home Ministry and the
O & M department are not complied
with hy the various departments. For
example, in the office of the Auditor
General, there were cerlain persons,
youns men, who had indulged in
strikes during the 1960 strike. The
Home Ministry had issued orders for
their reinstatement. Noiwithstanding
this order, some 35 or 50 of them even
have even today not been reinstated.
Unions which are allowed to be run
bv wvarious government departments
arc not recognised bv the Auditor
General's office. T do not know how
the Auditor General can escape from
being suhiect tn the orders of the
Home Ministry in this respect. When
all onther departments obev the Home
Ministrv's orders in this matter, how
can there he an exception in favour of
the Auditor-General where govern-
ment employees are concerned?

Coming to the Defence of India
Rules, their administration has always
been a tricky thing. There may be
certain persons against whom the DIR
mav be used in times of emergency.
But to mv great surprise I find they
are not being used apgainst those who
carrv on sabotage in our  country,
against foreigmers in our cnintrvy who
are indulging in activities against us,
against those who terrorise our own
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people, who carry on propaganda
against us, But they are being used
against those persons who are foolish
enough sometimes to give ex-
pression to their thoughts in an
annoyed mood or as a matter of
reaction. If those people are simply
put down for that, I say greater
care must be taken by Government in
putting” behind barg only those per-
sons, those scoundrels and rogues, who
sabotage our good work. If they are
necessarily to be utilised, they must be
utilised against such persons.

When I say this, even then as a
lawyer, ] cannot forget thig conceptiom
against which my whole mind revolts.
No man should be put behind bars
without trial. I cannot understand
how long we can take shelter behind
this process of putting behind bars peo-
ple against whom we cannot prove our
charges,

We know we are not passing through
very happy times. Even then, the way
in which we are taking things the way
we are handling our affairs, specially
foreign affairs, makes me feel that
there is no justification for carrying
on with this emergency to an inordi-
nate length. There must be some
introspection about this whole affalr.
We must not utilise the emergency for
the purpose of making laws which are
not to the liking of the people.

13.26 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

One thing more to which I would
draw attention. We have been crying
for a number of years now that it is
not enough to have the protection of
the provisions of articles 310 and 311
of the Constitution. We have now
watered down even that little protec-
tion which was there, Is it not high
time for the hon. Minister to apply
his mind to this fact that after all,
justice has got to be done even to
government employees? It is not that
simply on suspicion you can drive
him out of employment and give him
ebsolutely no opportunity of showlng
cause, showing that some bungling
has been done by his officers. I
remember a case where on inquiry a
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man was not found guilty, but the
expression that was used was that
the case against him is ‘made up'
The inquiring officer did not under-
stand the language he was using. He
was saying in the whole paragraph
that the case is fabricated, that it is
false and so on; then he said that the
case against him is ‘made up’. After
four years some wiseacre of a clerk
found it out and wrote a note saying
‘Here is a case where the man has
been found guilty but has not been
punished.” The officer concerned
did not look into the case but
said, ‘All right; then dismiss him.’
The man concerned wanted to show
cause why he should not be dismissed.
By that time, the man is dismissed.
The poor man was removed from ser-
vice without his being able to give his
explanation. Even today he is out
of employment.

These are things which must be
guarded against. Such bunglings by
officers do take place. Therefore, I
would suggest our having a machin-
ery on the same lines as the droit
administrif in France, so that the rule
of law may be applied even to govern-
ment employees and they may also
get an opportunity of clearing them-
selves and getting an  independent
hearing about the allegations made
against them. In doing this, I think
Government will be doing a great
service to the class III employees,
upon whom generally officers pounce
and ruin their careers. They are dep-
rived of their bread and butter simp-
ly because of some whimsical things
that enter into the heads of the offi-
cers,

I wish the Home Minister well in
the progress in the direction of rooting
out corruption. He should go as st-

rongly as he thinks he should in
this effort.
Shrimati Gayatrli Devi (Jaipur):

Mr. Deputy-Speaker, Sir, the Ministry
of Home Affairs has charge of so
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many important departments that I
find it difficult to know which to speak
about.

To my mind, this Ministry is the
most vital of all because it is the
foundation on which all other Minis-
triee are based. If the working of
the Ministry of Home Affairs is
smooth, clecan and efficient, then we
shall be strong within our country
and capable of facing problems from
outside. To be strong from within,
we must have a clean and efficient
administration.

The fact that he appointed the San-
thanam Committee is proof that the
Home Minister was sincere when he
piedged to eradicate corruption in this
couniry within two years.

The Santhanam Committee deserves
congratulations on a report on the
subject of ministerial corruption, a
subject which the ruling party has
hitherto treated with resentment and
silence. On a previous occasion, I
said in this House that corruption in
this country has reached a magnitude
which in its peril seriously competes
with the Chinese aggression. In my
recent contacts in different parts of
the countary, I found a deep-seated re~
sentment to this kind of corruption. 1
mention this to contradict the cynical
assertions that sometimes are made
that corruption would not be so wide-
spread if the people did not want it.

The question that this House must
ask itself is—does it really wish to
eradicate this evil at all levels, even
the highest? Because unless you
eradicate this evil at all levels, you
are not going to eradicate it at the
lower levels, on the simple principle
that the tone of an organisation is set
at its highest and not at its lower, or
lowest, levels. On this principle
alone, the leadership has failed this
country. No amount of reporis or
recommendations will wipe out this
evil unless this House sets about it
in a determined manner.
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Ministerial corruption cannot be
easy to unearth, much less to prove,
though sometimes it is practised quite
blatantly, It is most necessary, there-
fore, that the definition of corruption
must be made so wide as to include
the various ways in which a Minis-
ter's favour is sought. It must
include the use by the Minister of
the apparatus and machinery of
administration for his or his party’s
purposes. For instance, last Novem-
ber, when the Congress Party held
its session at Jaipur, Government
money and personnel were openly
utilised, which is against all law and
convention.

Shri M. R. Masami (Rajkot): Shame.

Shrimati Gayatri Devi: At this
point, I shouid also like to add that
it 15 a wrong practice on the part of
the ruling party to allow institutions
such as the Bharat Sevak Samaj to
undertake public works, which is the
responsibility of the Government
departments, but the Government
often gives them work to provide
them with some sort of remunera-
tion. I mention this because it has
been brought to my notice that the
maintenance of part of the road bet-
ween Jaipur and Agra, which s
National Highway No. 11, and other
roads in Rajasthan, has been allotted
to the Bharat Sevak Samaj, and they
have not been able to do their work
properly. It seems the public have
to suffer because of the ruling party
supporting their own social organisa-
tions.

I should also like to mention that
it is often found in constitujencies
which have not voted for the Cong-
ress, that the poorer members of the
society are not allowed their normal
rights, and that, basking wunder the
protection of the Congress, Ministers
and other officials openly tell them,
“you cannot have this, you cannot
have that, as you did not vote for
us.” I have many proofs of this, but
1 do not propose to elaborate on this
now, but the Home Ministry must be
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very firm about eradicating this evil.
This tendency to identify Govera-
ment officials from the highest level
to the Panchayats with the ruling
party is a serious challenge to demo-
cracy, besides which it is  another
form of extreme corruption.

This House will also have to consi-
der how far the conditions about the
grant of licences and permits and
Government contracts have produced
corrupt practices. It is clear that the
distribution of licences, permits,
quotas should rest in an independent
organisation, which objectively consi-
ders such applications in the light of
our national planning, and there
should be periodical reviews of such
grants and the implementation of
these grants, But this is an indepen-
dent matter which I shall refer to on
another occasion.

At present I am asking the House
to define corruption to include any
attempts at influence-peddling or good-
will-buying. This influence-peddl-
ing or goodwill-buying has taken
many forms in this country. It does
not always take the form of money,
nor is it always for immediate returns.
Similarly, the gift is not always made
to the Minister, but often to

f.me
other person such as a son, nephew,
daughter etc. In the Companies Act,

a provision has been incorporated to
penalise Directors who show any un-
due favour to their relatives, and the
term “relatives” includes a list of 49
persons, ranging from parents,
daughters-in-law, mother's brother's
wife, father’s sister's husband and
numerous others, and such relation-
ship that may arise by adoption,
whether by full blood or half blood,
and whether by legitimate or illegiti-
mate descent or ascent. What Iis
sauce for the business goose must be
sauce for the Ministerial gander.

One of the finest Prime Ministers of
England, Lord Asquith, had to reply
to the House of Commons on a coms-
pletely unfounded charge, that he
took part in the appointment of &
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son-in-law as Chairman of the Sudan
«Cotton Corporotion, I would, there-
fore, earnestly suggest that once the
Minister ‘or his relative is pro-
ved to have amassed wealth, ex-
cessive or disproportionate to his cir-
<umstances, then by law the onus
should be placed upon the Minister to
prove that this wealth was legitimate-
ly acquired, There as no reason why
a distinction has been made between
.officers and Ministers whereby the
officers’ properties are subject to
periodical declaration, even to a
dressing table gr stool, and the Minis-
ter is not subject to the slightest
obligation to reveal his property.

In the latest Budget proposals, there
ig a provision by which the Finance
Ministry proposes 'o take away the
secrecy which attaches to the income-
tax assessee’s returns to the Income-
tax Depar!ment. I think personally
that this is wrong, but if the Govern-
ment submits an ordinary citizen 1o
this form of complete diselosure of
his manner of earning to everybody,
surely the Government cannot object
to the disclosure by the highest of
public servants, the Ministers, of
their earnings, All  such returns
should be made available to the tri-
bunal, which may be constituted under
the Santhanam Committee proposals.
Unless the proposed tribunal is per-
mitted to obtain all material available
in all drnartments, the particular
matter referred to a tribunal will not
yield satisfactory results,

It may be pertinent to conslder the
suggestion of the Committee as regards
the body to be appointed to inquire
into the allegations against Ministers.
The aim should be to simplify the
proceedings as much as possible, and
to reach a conclusion as soon as possi-
ble. It would be better to leave the
appointment of the tribunal to the
President, in consultation with the
Chiof Justice of India at the Centre,
ard in the States to the Governor in
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consultation with the
Justice,

State  Chief

At this point, I should like to deviate
a bit and to suggest that, as far as
possible, State Governorg should not
have any party or politial affiliations,
so as to inspire confidence in justice
to all sections of the public,

To come back to the point, I suggest
that the House, on a fuller considera-
tion, decide that the tribunal may
perhaps consist only of one rather
than three members sguggested, and
it is better that this one member
should be a sitting Judge of the
Supreme Court of anyone of the
High Courts,

The Santhanam Committee deserves
to be parlicularly congratulated for
that part of their recommendations
where they lay down the conditions
under which inquiry into gllegations
against Ministers are to be ordered.
It is natural to assume that they are
dissatisfled with the manner in which
in the past even gerious allegations,
such as those which had been made by
no le:; a person than our former
Finance Minister, Shri C, D, Desh-
mukh, had been cavalierly treated.

There is one more matter which 1
would like to raise here, and
that concerns  penalty. Once a
Minister is found to be guilly
of corruption, the mere loss of
Ministership, or ineligibility for
any elective post, is not going to be a
deterrent to a person of this kind.
The penalty must involve conflscation
of property unaccounted for, and he
should be treated like the lowest type
of criminal and depriveq of all civil
rights. This may sound rather dras-
tie, but T would like you to consider
that unless this House sets about this
reform in a ruthless manner, the
country will go down rapidly in spite
of all its plans and its administration.

The Commiitee has pointed out that
there is a widespread impression of
failure of integrity among ministers
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in the country. That, I might say, is
understatement of the century. In-
deed, there is hardly a man outside
the Congress ranks who does not
hold the view that the failure of
integrity is due to the unwillingness
of the Government to take the matter
in hand. ...

Shri Shinkre (Marmagoa): Even
within the Congress itself,
Shrimati Gayatrj Devi:. ..... under

the belief that the image of the Con-
gress will be tarnished in the eyes of
the common man. I would like this
House to consider seriously that the
image likely to be tarnished js mnot
merely that of the Congressman but
of everyone of us, of every person
who takes to political life, even in all
sincerity,

Twenty years ago, a politician was
regurded as an unselfish fighter for
our freedom. Gandhiji, the first
among them, regarded political free-
dom as only a means to the end of
social regeneration. How ig it that
within a couple of decades the fair
name of a legislator, & politician, has
become a synonym for a dacoit and a
humbug?

It is high time we @!l of us aset so
ruthlessly towards the corrupt and
the contemptible among us, that the
dacoit no longer js attracted tp poli-
tical and civic life, and the name of
the politician is regarded as another
term for an earnest social reformer.
Lord Morley used to say that the
highest virtue in a modern man was
public service : it is for us to restore
the estcem in which the public ser-
vant should be held,

Shri Nath Pai: May I very grate-
fully acknowledge the many kind
things the lady has so graciously said,
the charming spokesman regarding
the Santhanam Committee of which
I am a humble Member.

Shri Daji: They were not meant
for you but for the whole committee.
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Shri Harish Chandra Mathar
(Jalore): Mr. Deputy Speaker, Maha-
rani Gayatri Devi's well-written
manuscript on the eradication of cor-
ruption will be appreciated by many.
But T wish to remind her that this
subject has beep taken up by many
of us sitting on thig side much earlier
than she came . (Interruptions.)

Shrimati Gayatri Devi: Then why
has nothing happened in all these
years?

Shri Harish Chandra Mathur: It
was only ag a consequence of the
attitude taken by us here that the
Santhanam Committee was gppointed

before the Maharani Saheba could
even think of it.
Shrimati Gayatri Devi: I never

claimed any credit for that.

Shri Harish Chandra Mathur: I
am also happy that the Santhanam
Committee is headed by a Congress-
man,

Home, Mr, Deputy-Speaker, has
always been a key portfolio and it is
of gpecial public importance. It has
assumed g very special importance in
the context of the Chinese aggression
and the unending trouble from Pak-
istan. T would like to warn the Home
Minister that he has to prepare him-
self for worse times shead. We must
get prepared for much more trouble
from the Chinese and Pakistan side.
We have got to have a blueprint
which could be switched on at a mo-
ment's notice to deal with any situa-
tion which might arise in the near
future. If he hag to discharge this
terrific responsibility which he has
got to shoulder, he must have the
counsel and the support of this House
and of the people in this ecnuntry.
He will not get that support merely
by asking for it or by preaching or
by emply appeals. He wiil be able
io get the support of the pecople in
abundance only if he fulfils essential



10747 Demands

[Shri Harish Chandra Mathur]

things, only it he strikes a sympathe-
tic chord in the minds of the people and
it he takes note of the decisions arri-
ved at in this House, There is no
doubt sp far ag the sincerity of pur-
pose is concerned. But sincerity of pur-
pose doeg not go very far. What is
more necessary is to have clarity of
thought and decisions and a further
determination to carry the will of
the people and to give the impression
that they will go to their ful] length
in carrying the will of the people.
Then the support of this House and
of the people will be spontaneocus.

We have at the present moment a
very difficult gituation and as indicated
by the Prime Minister we must put
our house in perfect order. But let us
also realise that trouble arises here
and jts roots are in East Pakistan.
In spite of the best efforts that we
may make, we must make those efforts
to streamline our administration and
to give a gense of security to the
minorities here and also a sense of
dignity, we must realise that it could
not be one way trafic. Whatever the
hon. Home Minister may say or what-
ever be the wishes of the Prime
Minister, stern action will hardly
bear any fruit until and unless we
can have put sense in the head of the
Pakistan people and Pakistan Gov-
ernment. Unfortunately the irres-
ponsible Government of Pakistan does
not understand that the real trouble
lieg in East Pakistan and the trouble
arises out of the behaviour meted out
to the minorities during the last fif-
teen years; it is not only now; it has
assumed a special magnitude at the
present moment, While we take all
these steps and see what we can do,
we have to see that this House and
the people are assured that there
would absolutely be no slackening on
our part in throwing out the inflltra-
tors from Assam, ang that there would
be no brake applied there. We have
appreciated the appointment of tribu-
nals so that no Indian Muslim could
have a sense of grievance that a fair
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treatment is not given to them. Every-
body must be given the fullest oppor-
tunity to put his case, There could
be absolutely no compromise on
fundamentals and bas:c principles. The
basic principles must be made clear;
otherwise you will never be able to
get the support of the people, We
have unfortunately been doing a lot
of patch work and most of our troub-
les are because there has not been
clarity of thought, not going to the
full length out of fear, Public opinion
here or there will be with you if you
are right and correct in your position.
Once correct decisions are taken, they
must be implemented.

The Government of India must take
the responsibility for releasing Sheikh
Abdullah, Tt is obviously a political
decision. The entire responsibility
does not lie with the State Govern-
ment. ] am neither jubilant nor dep-
ressed because of the release of Sheikh
Abdullah, Tt would have been much
better if the case had been tried and
disposed of guickly. But if there was
no end to the case being decided, I
do not mind if the Government had
taken a political decision to release
him, It is good that you have given
him an opportunity, People have
been more than generous to him and
reclaimed him. But if he does not see
sense, it is for him to decide whether
he should go with the people or again
in wilderness, Our mind should be
very clear and firm in this matter.
We give him an opvortunity, but if
he does not behave and does not
know where he stands, it is for him
to decide where he goes. But our
attitude should be absolutely clear in
this particular matter. Let him ans-
wer whether he is an Indian or not.
Let him tell us whether he had recog-
nised and asked for assistance and
whether there was aggression from
Pakistan or not. It is really surpris-
ing that he has not said a word about
occupied part of Kashmir and the
atrocities of Pakistan, It is unfortu-
nate also that in spite of an assurance
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-and promise given by him suo motu
and unasked for that he did not know
the situation and he would be able to
give expression to his views only after
his consultations with his friends, he
has eaten his own words. Possibly
the reports in the Press are not cor-
rect, but I hope he will see sense,

We have serious problems even at
the present moment at hand, The
communal trouble can be fanned from
the other end by Pakistan at any
moment. Labour trouble could start
in this country at any time. Large-
scale sabotage can be attempted by
certain anti-social elements in this
.country, We have got to be prepared
for each and everything and we must
have a blue-print to meet any situa-
tion that might arise,

With China and Pakistan at our
throat, with all these troubles brew-
ing up in the country, we must at
once think of streamlining the ad-
ministration. No administration can
be streamlined until and unless the
Government is extremely competent,
alert and vigilant, It is unfortunate
that at this time there is a sort of
loosening of control in Delhi. I wish
the Minister reads the Statesman of
3rd April wherein a critical analysis
has been made of the entire situation.
Even Blitz says it finds that the pulse
of Delhi is feeble and the Prime
Minister js fighting fitt A year back,
when I was speaking on the Demands
of the Ministry of Economic Coordi-
nation, T said that Mr. T, T. Krishna-
machari, as Minister without Port-
folio—may be he is a great intellectu-
al—would be absolutely ineffective to
bring about any coordination. At that
time. when the Prime Minister was
in the best of health, I suggested that
a Deputy Prime Minister must be
appinted if better control and coordi-
nation were to be effected, I think it
‘was highly advisable at that time and
I wish the Prime Minister had taken
that advice and not over-strained
himsel? to the dismay of all of us.

now are for the
We are dis-

My observations
Prime Minister himself.
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cussing under this Ministry's demands
the demands for the Cabinet Secreta-
riat also. It is in that reference that
I am speaking. It was advisable at
that time; it is a necessity now. The
Prime Minister, answering a question
the other day, said that the question
has not arisen. 1 wish the Prime
Minister realises that the question has
arisen in the nuad of the entire
nation. The question has not only ari-
sen but has found expression here and
abroad. It is not only necessary to
appoint a Deputy Prime Minister, but
we have got to strengthen and stream.-
line the Government at the central
level also. You will realise that when
I said that this portfolio was not neces-
sary, the first speech of Mr. T. T. Kri-
shnamachari, the Minister without
Portfolio, since he assumed office od-
dly enough involved justification of his
department’s existence, He said, the
Prime Minister and his colleagucs had
not decided to create a department for
the purpose of providing a berth to
him. His choice was accidental, he
said, and its usefulness in the context
of the huge size of the Plan would
continue to grow. What happened to
that necessity? It has evaporated in
thin air. This is how we make
appointments at the central level.

Even considering the present distri-
bution of portfolios, the Ministry of
Industry, which is a vital thing, is in
a complete mess today. What have
we done with agriculture on the one
hand and industry and international
irade on the other? We find the
Ministry. of Trade and Commerce is
in utter jitters. If any useful pro-
ductive effort has to be made, let
there be a complete reorganisation at
the central level. You can cut down
the number of Deputy Ministers zrom
2] to 6 or 7. I do not think the num-
ber of Cabinet Ministers is too large.
Let there be a compact Ministry.
Therefore, there is urgent need for
this reorganisation. It is a national
need today in view of the situation
which this nation has got to face.

It will not be enough to say that
the Ministry should be strengthened
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here. We have got to take serious
steps to give real tone and temper to
the administration in various States.
It would not be enough to say that
these are autonomous States and we
can do nothing agbout it. There are
many things which the Centre could
do. Apart from that, when one rul-
ing party is there, you cannot get
away by saying the States can go
‘their own way. The ruling party, the
Congress, is responsible to the en-
tire nation and they must be able to
bring about the Chiet Ministers of
various States to take certain steps,
which will put the administration in
the various States at a higher level.
There are three or four States which
are in very good shape. The trouble
in Kashmir was that we permitted a
Ministry, which had gone wrong to
a great length, to remain till it be-
came almost beyond repair. Another
friend said something about Pondi-
cherry. 1 know there are other
States where the administration is
being sustained by corrupting the
people and nothing else. Therefore,
there is necessity to take certain im-
mediate steps, and to streamline the
administration.

I would make a few concrete sug-
gestions here. We have a tenure sys-
tem in the Central secretariat under
which you will have people in the
secretariat only for a tenure period
of four years. The senior most peo-
ple having come to the centre never
want to leave Delhi under any cir-
cumstances. They are strong enough
to defy anybody. When one Secre-
tary moves from one Ministry to an-
other, even there they think there
is the question of seniority and junio-
rity. One cannot be given any port-
folio as is demanded by the interests
of the country. 1 would, therefore,
suggest that the Chief Secretaries of
all the States should have status
equal to that of the Secretaries to
the Central Government. This will
inject health and raturity in the
States secretariat. We must have a
panel of 50 of the senior-most, select-
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ed people. The State should choose
from these 50 only their Chief Secre-
tary. The Secretaries from the Central
Government who will go to the
States, will be able to give maturity
and better health to the State admin-
istration. They will be able to under-
stand the problems of the States.
When they come back here, they will
be much better to deal with the prob-
lems of the State. It will also give
effect to the tenure period.

I think the same thing could be
done about the Inspector General of
Police, If the IGP and the Chief
Secretary are selected out of the first
50 senior-most persons who mav be
trusted to deliver the goods—the
States will have their choice tg take
anybody out of the 50—then it will
injoct a much better health.

14.00 hrs.

Then, ut the present moment the
district administration has been very
much weakened. 1 would suggest
some changes just at the district
lavel, It is not that the Home Minis-
ter will be able to run to all the
various places to restore law and
order. It should be the primary res-
ponsibility of the State Government
and it should be the primary respon-
sibility of the District Magistrate.
Please strengthen his hands. He has
been considerably weakened. You
must, on the one hand, strengthen
your Panchayati Raj institution so
that they may be able to deliver the
goods at the spot, so that they may
be able to listen to the grievances of
the people and give them relief and,
on the other hand, you must bring the
Police Superintendent and the Dis~
trict Magistrate closer together. There
is a great gap which has arisen at the
present moment. They must be made
responsible for the law and order
situation. Before there is any trou-
ble they must have a complete pic-
ture of the district and they should
be able to take action. It should be
understood by the Superintendent of
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Police and the District Magistrate
that if anything heppens in their dis-
trict and they are not able to foresee
it and take proper action they will be
immediately suspended. Pran: fecie
it will be taken that they have failed
in their work and unless they are
able to explain their conduct they
must be prepared for these conse-
quences. They must go to the State
Government and the Central Gov-
ernment and demand whatever they
want to maintain peace in their dis-
trict. They must be provided with
whatever thev want. They must be
well eouipped. But they must be
told thai it is their responsibility to
maintain law and order and it must
be done.

1 would also like to say a word
about the State Public Service Com-
missions, How are these public ser-
vice commissions constituted? These
are statutory bodies. These are inde-
pendent bodies, and it is expedient
that the confidence of the people is
retained in these bodies. Unfor-
tunately, there is a great deteriora-
tion. What happens is, the senior
officers who gain the favour of a
particular Minister get themselves
appointed as members of the public
service commission. It is not a very
happy situation. Either we should
adopt the same procedure which we
have for the judges or something
must be discussed and adopted where-
by we might give proper health to
the public service commission.

Then, & word about administrative
reforms. It is accepted on all hands
that we must bring about very funda-
mental administrative reforms both
in the structure as well as in the
procedures of the Government It is
really unfortunate that in spite of
this recognition we have hardly taken
any worthwhile step in this direction.
France appointed a separate minis-
try. We thought that the administra-
tion there was so fine that in spite of
the change in the ministry the ad-
ministration was carried on well. But
they felt compelled to have a special
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ministry for administrative reforms
and the most dynamic person was

put in charge of that ministry. I am
not very much in favour of g minis-
try for administrative reforms. Then,
in England, which we are emulating,
even during the last three or four
years they have felt that they have
not been keeping pace with the
changing circumstanceg and they felt
compelled to have a Police Commis-
sion, to have a committee for ad-
ministrative tribunals and even one
for higher education. But nothing is
being done here. Of course, Canada
had a special commission only man-
ned by people from public life, We
know about United States of
America. And, here my hon. friend
the Home Minister thinks that he and
one of his officers in the Ministry will
be able to tackle this problem. Here
in this country, where we have swit-
ched over from colonial rule to de-

mocracy, where we have switched
over from police raj to a welfare
State, the need for administrative

reforms to conform to the changing
times, to conform to the social needs,
to the revolution which we have
brought about, to the Panchayati
Raj administration which we want
to usher in, is far preater and it is
really regrettable that there is no
proper appreciation of the situation.

After having said so much about
administrative reforms I want to say
a word about judicial administration.
1 think I will not be able to put it
more strongly than what the present
Chief Justice himself has been saying
from place to place during the last
few months. I do not know whether
there is any commodity—of course,
the prices are going high in respect of
all the commodities and the people
are worried about it—which is cost-
lier than justice. The common man
knows that. There are delays in
getting justice done. Justice is al-
most becoming impossible within the
reach of the common man. It is now
17 years after freedom, and we have
not been able to take any effective
steps. The Chief Justice himself hag
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been saying this, It ig impossible for
any self-respecting person to go to a
court. There has to be a complete
overhaul, a complete re-orientation.
I do not want to go there even as a
Wwitness, because the conditions are
so humiliating that even though I go
there to help you, you treat me, if
not with contempt, with utmost
scant courtesy. May I hope that the
hon. Minister will discuss this matter
with the Chief Justice and take early
action to improve matters.

One last word about the adminis-
trative services. This Parliament
passed the resolution much earlier,
but there has been very slow pro-
gress in the constitution of the other
all-India services. May I submit that
these all-India services be constituted
as early as possible and the Parlia-
ment taken into confidence. Much
more important than the services
which you are constituting are the
services for industrial management,
for economic management and busi-
ness management. We have done
nothing in this respect. We have got
50 many public enterprises and we
have taken hardly any step in this
direction. 1 do hope that the hon.
Minister will give proper attention to
this, and will realise that in the
changing times training and refresher
courses have assumed a very great
significance. We have done very little
in this respect.

May I tell him, Sir, that we are
living in fast changing times—it is a
trite observation—and Eric Ashby,
Master of Clare College, Cambridge,
foresees the day when degrees and
professional qualifications may have
to be regularly re-acquired in the
same way as the passports are re-
newed every year. It means that the
world is moving so fast, scientific
developments are taking place in such
a manner that your refresher courses
or training courses have got to be
geared to them. It is really unfor-
tunate that at present we have not
done anything. Of course, we have

APRIL 13, 1964

for. Grants 10756

Eot exceedingly nice young officers,
But still we have IAS officers who
can throw out members of legislative
assemblies from their office and mis-
behave with them. And, you call it
democracy. If you want to give a
Teal meaning to democracy, you will
have to bring about a re-adjustment,
a better approach and a better under-
standing between the democratic
forces and the bureaucratic forces
which are ruling the country at the
Present moment.

Shri Subodh Hansda (Jhargram):
Mr. Deputy-Speaker, Sir, as the time
at my disposal is very limited I am
not going into the details of the var-
ious points that I have and I will
straightaway deal with the problems
of the members of the Scheduled
Castes and Scheduled Tribes dealt
with by this Ministry. To start with,
Sir, I would say that it is the consti-
tutional responsibility of the Govern-
ment of India to ameliorate the condi-
tions of the Scheduled Castes and
Scheduled Tribes in this country, and
I would hold the Government of
India responsible if something has
not been done for the welfare of these
people.

Sir, since independence various
welfare measures have been taken for
the economic upliftment of these
people. No doubt, if we look at the
financial targets the progress is very
satisfactory, but if we look at the
physical  targets the achievement
made so far, I would say, is not as
satisfactory as it should have been.

Take the case of the tribal develop-
ment blocks which are specially meant
for the overall development of the
area as well as economic development
of the tribal people in those areas.
Though these tribal development
blocks are not strictly under this
Ministry, it has got a special res-
ponsibjlity in this matter because it
grants huge amounts to these blocks.
In the Second Plan 43 multi-purpose
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blocks were taken up and the Home
Ministry. has spent Rs. 15 lakhs per
block out of a total expenditure of
Rs. 28 lakhs per block. In the Third
Plan, it is going to spend Rs. 12 lakhs
out of Rs. 22 lakhs in each block,

But when we look at the achieve-
menis of these blocks, we find that
the benefits so far achieved by the
tribal people in those areas are not

at all satisfactory. Though the Home .

Ministry is spending a lot of money
in these blocks, I understand that it
has no control over the development

projects; neither has it any say in the |

working of these blocks. After the
completion of the Five Year Plan,
the Homce Ministry appoints a com-
miltee to assess the achievements of
these blocks. In the Sccond Plan
the Elwin Committee was appcinted.
That Committece has stated in its re-
port that the maximum benefit of
these blocks which should have gone
to the tribal people has pgone to the
non-iribal people. It has also given
some reasons for it which are worth
mentioning. [t says that in all these
blocks the officers were indifferent
and unsympatheic towards the tribal
people. If further says that the rules
and regulations were so rigid that it
is impossible for the tribal people to
take advantage of the benefits of
these blocks. The ignorance and
poverty of the tribal people are other
reasons why they could not get the
maximum benefit out of these blocks.
In the annual Report of the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes also there is a reference
to this problem and the same rea-
sons have been given for the tribals
not being able to get the maximum
benefit from these blocks, If the
members of this community are to
be developed, then I would suggest
that all the tribal development blocks
should be directly under the control
of the Home Ministry, or at least it
should have some officers to super-
vise the working of these blocks and
all the welfare projects that are un-
dertaken in all these blocks. During
the Third Plan 430 blocks are going
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to be opened. If no specia] repre-
stniative of the Home Ministry is
appointed in all these blocks, 1 do
not think the tribal people will get
amy: benefit out of them.

As 1 have already mentioned, the
Home Ministry is spending a  huge
amount on  these blocks, In the
Second Plan the per capita expendi=
ture was Rs. 15 per annum and the
per cupita expenditure during the
Thiri Plan is probably Rs, 12} per
annum,

In spite of the opening of all these
tribal development blocks, it has
cevered only 11 lakhs of tribal people
throughout the country during the
Second Plan. During the Third Plan
I believe it will not be able to cover
more than 7 miilion tribal people out
of 2t millions in this country. I de
not wce any justification for the en-
tire Central allocation—if not the
enlire allocation, at least 75 per cent
of the Central allocation—being spent
on a few people and the rest of the
people being deprived of the benefits
and privileges that should have legi-
timately gone to them.

Regarding the criterion for selec-
tion of tribal blocks, according to
the present procedure two-thirds of
the population of that block should
be tribals. I think it is going to be
reduced a little during the rest of the
Third Plan and the Fourth Plan but
yet 1 do not think it is going to cover
even 50 per cent of the total popula-
tion, because there are areas and
States which cannot be covered be-
cause of this criterion.

There are areas where the tribal
population is more than 80 per sq.
mile, one of the criteria fixed
for determining a tribal develop-
ment block—in my State it is 90
per square mile; it varies from
place to place; in some cases it
is 200 per square mile—but it
does not satisfy the other criterion,
namely, two-ithirds of the population
because the population per square
mile in our State is more than 1,000.
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So, we can never satisfy that criterion.
I am not pleading or more of tribal
blocks in any pa ‘ticular State; what I
am pleading is that the Central allo-
cation to States should be on the basis
of t ibal population, If only that aspect
had been taken intp consideration,
during the Third Plan my State
would have got nearly Rs. 1 crores for
the development of those porple. Yet,
it has been denied to us. Therefore, 1
would suggest that during the Fourth
Plan it should share the amount acror-
ding to the population of each Siate
and the amount should be placed al
the disposai of the Advisorv Counrils
whisy uws there in every Stlate. The
Advyisnoer Cameils chould scrutin se
all the 520 -mos a0 L ameo ot shoula
be sp=nt through the Counc:is If this
is done, the ceonomic bonofit will go
to the tribal people to the maximum
extent.

Then I should like to say something
on education. Tt is true that there is
no dearth of prima-y schools for tri-
bal people, I believe in every co mnet
of the coun‘ry there are schonls for
triba] children and people are taking
advan‘age of them, But the same can-
not be said about sacondarv education
or post-matric education, Rather, it is
very difficu!t for children belonging
o Scheduled Castes and  Scheduled
Tribes to avail of the benefits that ate
granted by Government. Since the
secondary schools are mostly in the
cities. the poor tribal people living
outside the town have to walk 6 to 7
miles to attend the schools. It is no
doubt true that many hostels are put
up near the schco's. But, even then,
it is very difficult for them to prose-
cute their studies as they are very
poor and thev cannot meet the hostel
charges. With the small amount ot
stipend that is given by the State
Government, they cannot meet the ex-
penditure even for 15 days.

We always hear  Government
spokesmen saying that qualified candi-
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dates belonging to these communities
are not available for the szrvices. If
that is the position, it should be the
respensibility of the Central Govern-
ment to sz2e that they make some
arrangements so that gualified candi-
dates may come up. For that pur-
pose, I wou'd suggest that Governm:nt
shiuld introduce coaching schemes in
all the schools and it should bear the
entire expenditure on those bovs for
whom ths coaching scheme is to be
introduced.

H-ving said this, T would say on
scholaship that every year there is
the criticism that the amounts are paid
to the boys at a ve-y l:t> stage and
the wvery purpos® of the Governm:=nt
of he.ping these students for the prose-
cution of their studies is defeated if
the pavmont is madr at a wvery late
stage, rather at the end of the school

year. What 1 fezl in this matter is
that the State Governments  do
not reeeive the forms from the
Central Gowvernment, These forms
ae changed every year and the
sperimen  copy  is  sznt to them.
They are 1o print the forms. It

tak"s a lot of time to print the
forms and circuiat> them among the
bovs for inviting app'ica‘icns.
Natural'y there is delay. Therefore
I should say that the Government of
India s-ould {ake up this thing. Thoey
should print the forms and supply
them to the States according to their
requi-ements. 1 hope, that wili save
tim2 and will also help the students
in getting scholarship in time.

Regarding the revision of the list
of Scheduled Castes and Scheduled
Tribes, if you look not only at the
Commissioner’s report but also at {he
Scheduled Castes and Scheduled 17i-
bes Order, 1950 or the amending
Order of 1955, you will see that a
centrain tribe is recognised as a Sche-
duled Tribe in a particular area of a
particular state and if a person belonpg-
ing to that tribe seitles somewhere
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outside that area, he will not be re-
cognised as belonging to a Scheduled
Tribe, Not only that, it happens as
rega-ds States also. For example 1
can quoie many tribes which are not
recounised as Scheduled  Tribes, In
Assam thete are a large number of
trib»s, about a million, which are not
recognised, but in other States thuy
are recognised. Fo: instance, in West
Bengal the Santhals and the Mundas
are recognised, but in Assam they are
not rccognised and they aretrcated as
belonging to Backward Classos, 1 do
not understand why for  the last 14
years they are being denied all  the
privileges granted unde- the Cons'i-
tution. It has heen repeatedly said in
this House that {he list shiould  be
revised, that a comprchensive list
should be prepared and a Bill should
be brought forward, b1t T do not know
why the Government is delaving in
bringing such a Bill. 1 hope the Gov-
ernment will take note of it.

I will conclude by refer-ing to the
Central Advisory Council, The Cen-
tral Advisory Council met only once
in 1963. Ewen in the Sta'es it seldom
me2ts. In the 'ast meeting some pro-
biems were discusssd but even today
we do not know what a-tion has been
taken by the Government. In the
Cen'ral Advisory Council the prob-
lems are distussed on an  all-India
basis and it is ve-y difficult to discuss
all the problems of all the a‘eas.
Therefore what [ suggest is, if pro-
blems of these people are to be dealt
with, that zonal councils should be
form~d. Tn the easte'n zone the pro-
blems of the Tribal people are far
more different than the problems of
Tribals in no-thern India and in Cen-
tral India also it is the same. There-
fore, if local or zonal problems are to
be discussed, these =zona] councils
should be formed. I think, that would
help much in solving the problems of
the Tribals.

Shri Flayaperamal (Tirkoilurse):
‘Mr. Deputv-Speake -, Siv, I rise to sup-
port of Demands for Granis of the
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Ministry of Home Affairs, I congra-
tulate the Home Minister for his able
administration. I would like to put
before the House only six points, not
more. My first point is: who are the
ruling people in India? My second
point is: How our Government ser-
vanis are working and their pay-
scales both in the States and at the
Centre. My third point js about the
language problem, My fourth point
is about the zonal ecouncils and pssem-
blies. My fi'th point is about the un-
fortunate six crores of pcople in India
and their conditions and my sixth
point is about the ccnsus figures,

As regards my first point, the edu=
cated society, the busines; prople and
the politicians a e the ruling penple
of this country., There is no co-ordi-
nation bztween the three groups. They
think—each one of them is superior
to the other, Unless they come to un=
derstand that they are sorvan's of the
people or the country, it is very diffi=
cult to eradicate nepotism, favouritism
or corruption.

In the name of democracy we a-e
suffering much and it is difficult for
the Governmont tp eradirate all these
thinms. If the three groups are not
willing to support the Government's
policies or if they are not willing to
abide by the rules and  regulations
which are passed by Parliam-nt, or if
they are not willing to respest our
Constitution, it is the best time for the
Government and fo- us to  dissolve
Parliament and Assemblies. T would
like to request the Home Minister to
recommend to our hon, President to
take cha-ge of the Government; other.
wise, it will bring a bad result for the
nation,

My second point is about our Gov-
ernment servants, A postman who has
studied up to Tth or 8th clas is draw-
ing Rs, 120 a month; whereas a sub-
inspectnr or an upper division
clerk who has studied up to or has
finished his college course js d awing
only Rs. 100 or Rs, 120 for doing more
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work than the postman. Another ex-
gmple is that if a BA BT or MA BT
feacher who is drawing only Rs 120
ar Rs. 150 per month whereas a postal
elerk who has studied up to or has
passed SSLC is drawing Rs. 150 per
month for doing less work. How is it
possible for a man to maintainp  his
gtatus with such low salary? In my
State even the Police sub-inspector
who has got his degree is drawing
anly Rs, 120 per month including all
allowances. It is impossible for a man
fo maintain his status with that low
pay. Both arc working in the same
country and under the same Constitu-
tion, Then what a-e the reasons for
a1l thiz” It is very wrong. Some-
times they are forced to ger something
for maintaining their status. ‘Then
how is it possible for us to eradicate
corroption?

Two pay commissions were appoint-
ed by our Government. They submit-
ted their repo-ts; but  unfortunately
they are not im plemented in all  the
States. Tt is the best time for us to
appoint a new commission to go into
this problem. It is better to consider
this and T request the hon. Home
Minister to consider this very
seriously; oth~rwise, anti-social ele-
ments will have an  opportunity to
create trouble and to jeopardise the
Government. The pay-scale should
be given on the cost of living condi-
tion of the place where they are work-
fng. Tt is better to consider the big
disparities between the salaries of
the employees of the States and the
Centre.

In most of the places, I think, our
Government servants are not happy,
‘#pecially in the Police Department.
Fo: want of a house in most of the
States Police officers are  suffering.
Thev have to denend upon the money-
lenders, the Influential peop's, the
business pcople and sometimes on
blackmarketers and rowdies for their
house accommodation, The Police
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Department is doing g very good job.
But when the Police people are living
in others' houses, how is it possible
for them to maintain law and orde:-?
Sometimes they have to depend uponm
those people to get their house acco-
mmodation. So, it is better for the
Government to consider this problem.
I request the Government to allot a
reasonable amount for the construc-
tion of houses for these people without
any matching grant system,

My third point is about the Jlan-
guage problem. Hindi was accepted
by all. Even the people from south
accepted it. I cannot understand why
the hon. Members in this House wnd
outside are always crying on this
issue and they want to impose it as
early as possible. According to our
Constitution, T, think, both English
and Hindi are to con'inuc for 15 years
for official pu poses. Within the period
nf 15 years itself our friends are
crying and creating troubls amonzst
the minds of the people of the south.
It is not fair on their part. "

An Hon. Membar: But the time has
been extended.

Shri Flayaperamal: I Parliament
wants, the time can be extended, But
on the other hang the people who
come from Hindi speak'ng areas, I
think, want to create trouble not only
in the House but also in the whole of
India, 9

An Hon. Member: No, na

Shri P. R. Patel (Patan): We hLave
already extended the time,

Shri Elayaperumal: If it i3 g0, why
should there be such a hurry.

Shri R. 8. Pandey (Guna): You

should teach us your language also.

Shri Elayaperumal: You c¢ome f{o
me and I will teach you.

Shri R, 8. Pandey: Enclish is ant
our language. We are willing to learn
any other language, (Interruption)
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Mr. Deputy-Speaker;: Order, order.

Shri Elayaperumal: Now, I come to
my fourth point, that 1is, about {ne
Zonal Councils. The Zonal
Council system is  better than
the present system of having Assem-
blies which create a lot of trouble in
the execution of the Plan and some-
times it is very difficult to settle mat-
ters, such as, water disputes, elec-
tric power distribution to the needy
‘States and so on. If the political
leaders or the representatives ot all
groups who are the Members in Par-
liament or in the State Assemblies are
really interested for the integration
of the country, then 1 would sug-
gest that it is time for us to form
five Zonal Councils in the country.
Hindi and English should continue for
officia] purposes. Instead of having
14 Governors, 2 Lt. Governors ard
4 Commissioners, we can have anly
5 Governors and 1 Commissioner, By
taking this action we can save crores
of rupees for the nation's reconstrucz-
ton work. Tt will also create an cmo-
tional integration in the country. It
will easily solve the language problem
in our country,

Then, my next point is about these
68 crores of unfortunate people who
are called untouchables. I do not
knoyw by whom the name was given
and on what reason we are called
untouchables. According to Rig Veda,
those who are taking the doji’s flesh
or those who are keeping their mother
as concubine or those who are attack-
ed by leprosy or those who are work-
ing agiinst Jharma are callad un-
tyuchables. We are not falling in

anv of these categories. I cannot
understand why they eall n; un-
inurhahles. They worship the same

GoA and Goddesses as we worship and
if they have any faith in God they
shoulg nnt pive such a treutment to
ihese unfortunate people,

Shrimati Jyotsna Chanda (Cachur):
We are a'l comrades.

Shrl Elavapsrnmal: We are com-
rades in Parliament not outlside.
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According to our Constitution, un-
touchability is banned. But even to-
day, in su many places, Harijans are
not allowed to take water from the
public wells. They are not allowed to
8it on bicycles. They are nat allowed
to sit in bullock-carts, They are not
allowed to take their marriage pro-
cession through the streets. It is not
a communal problem. They may think
that it is a communal problem, Not at
all. It is a national problem. If they
fail to eradicate untouchability from
our country, it will create a bad
scene not only for the Hindu society
but also for the whole nation, So, I
woulg request all the hon. Members
on this side as well as on the other
side to take it as a national problem.
All our religious people and even
Ramanujacharayas, Mathuvachirayas
and Shankaracharyas have failed in
their attempts. But it iz the Father
of the Nation, Maha'ma Gandhi, who
took up the cause of these unfcrtu-
nate people succeeded to some exlent.
Most of them are agricultural labouts
ers. So many Acts have been passed
by Parliament, The Min mum Wages
Act and the Children's A~t were
passeq by Parliament in 1948 and
1951, According to that Act, if sany
employer apnoints a boy who has
not completed 14 years of age as an
employee in his factory, he will be
punished accord'ng to that Act. But
in the villages, even a boy who nas
not completed 10 vears of age iz sent
to master’s house to work as a cow-
shed boy. Tt is not the will of the
father. But it is because they ate
poor Harijans whe have no place of
their own and who are living on their
masters’ land that they are obliged to
send their rons to their masters’
houses to work as cow-shed bews, If
thev fail to senq their children 1o
their masters' houses to work as row-
shed bovs. the next dav they w’i! he
evicted, It ig under those conditions
that thev are obliged n =ond wir
bavs {0 work as cow-shed  hovs.
Thegs are the hovs  whn have  nnt
comninted 10 vears or 11 vears of
age. There is no provision in the Act
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at all to check this. The Children's
Act was passed by Parliament in 1951,
But there is no such provis.on thcre,
Ths Minimum Wages Act was passed
in 1948. The Act was extended tarice
and it was also amended rarice but
it was not imp.emented by all S.aies.
There is a huge quantity of waste
lands in the count.y. There is no pro-
vision to g.ve these lands to the pcor
‘agriculturists,

Then, about their service condi-
tions, 30 many posts are reserved for
them—a lot of publici.y way given
in the papers—but all that is not im-
plemented. The people belonging to
scheduled castes and scheduled tribes
are not selected, What a-e the reasons?
Somet.mes they say that they are
without proper qualification or they
are not efficient. I am not in favour
of a boy who is not efficient or whp is
without a qualification being solected
But before giving a job to him, how
is it possible to know that the bov is
inefficient? 1 would request the Home
Minister to consider this and a suit-
ab'e action should be taken in the
matter and some posts should be
given to them,

Lastly, T come to the census figures.
The census figure is not correct. Tt i3
because these Harijans are especially
{ll terate and they do not know ‘hat
this census is verv important, But the
censis-taking people also do not take
the fimures enrroctly. They do not go
tn the=e Harijans, but they collect the
ficures from the village officers or
somehndy else. So. the census dgures
are also not correct.

1 am grateful to vou for giving me
this opporiunity to speak.

Dr. M. S. Ancy (Nazpur): Ma'ters
coming under the Ministry of Home
Affairs are naturally of great import-
ance bhecnuse the  Home M nistry
occupies a verv imnartant position in
the administration of the who'e enun-
try, They are concerncd with tne All
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India Civil Service which constitutes
the main force or instrumeat to
carry out all the policies. Therefcre,
recruitment to the Al] India Service
is an important matter to whicn the
Home Ministry should give great -are
and attention.

This year’s report begins with an
add.tion of three more All India Ser-
vices. I welcome that. My own im-
pression is this; If there is any grea-
ter need for anything to be lcoked
after at present, it is for the Gov=-
ernment of Iniia to see that the en-
tire services in India, wheiher in the
States or at the Centre, are actuated
or permeated with ideas of nation-
alism. Parochialism, regioralism, pro-
vincialism and sectarianism  should
be bannej as far as possible out of
them. No Government or State can
tolerate that. But we find some ten-
dency of these growing in the States.
It is, therefore, better that at least
some kind of fracton from among
these scrvices is allowed to come into
the All India Service, From that
point of view, I weclcome the lezis-
lation taken up last year for the
ereation of three All India Services in
the ficlds of enginecring, forestry and
health. T am sure the country will
welcome that decision. But then I
find one lacuna to which my atlen-
tion hag heon drawn by m=any per-
sons connected with this matter,

In the Ministrv of I~alth, there
are twop win7s for engineors. One
kind ~f encin~ers have 7ot tho henefit
of being uporadea tn Al Tndia Ser-
wirs, The a*ter kind of engnosrs—
P.WD. peonle, T helicve—have been
exrluded fram this, Renrrzen‘ations
from prraons who arne in this  cate-
gorv have haen ressived hy the Home
Ministry an? hv the Government of
India. T want them to econcider this
pnint. Men wha are eaualls qualified
should have eqnal  annnrtuniting of
promation ar un~radin~, It is n mat-
trr for the Cove-rmeant of Tndia to
take into consideration and sce that
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the injustice which has been done to
them, either unwittingly or for no
reason, is removed. They should a'so
be elig.ble for upgrading within the
scope of the new legislation.

After that, 1 find that this
Ministry is responsible for the admi-
nistration of the Citizeaship Act and
the fo.eigners control Act, On these
two, I want to say a few words.

In my opinion, the Citizenship Act
should be properly administered.
Many of the troubles today are pro-
bably due to the loose administration
of the Indian Citizenship Act and
foreigners contro] Act. If large num-
bers of persons come from foreign
States ang enter any one province in
India, it is a national menace, It is
due to the fact that there is no pro-
per administration ©f the Indian
Citizenship Act and foreignerg control
Act. That is the problem Assam has
to face. Many persons from Pakistan
infiltrate into Assam and we find that
according to the census figures—I am
told so—they have cutgrown the
population there and out of all pro-
portions. All these things are taking
place because there is not that close
watch over the working vf the Ind’an
Citizenship Act and forecigness con-
trol Act. This is verr necessary in
my opinion, in view of the particular
attitude of Pak'stan ang China. If
we allow our people to be over-
numbered bv thrse people, it will
affect even cur integritv., Tt is not a
question of Muslims or Hindus. 7t is,
therefore, the dutv of the Home Min-
istry to sea that the working of these
Acts is tightened.

Annther point  is ahout foreigners
ang foreign missionaries. T am told
that if vou take the number of these
Christ’an missionaries at the time of
Pritish rule and the pumber of mis-
gionaries that ore workirg today in
our country, vou will find a great
difforence.  These missionaries who
are supposed to be servants of God
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and supposed to be doing humani-
tarian work, try to preach something
and thus create a bias in the minds
of people aga'nst their bwn religion
and a bias in favour of Christianity.
Therefore, a number of conversions
take place, Conversion in India does
not mean only change of faith. If
there is &lso a change of loyalty,
there is a great danger. We here in
India, after having won our battle for
independence, should rememper that
it is our duty to see that the number
of persons who have loyalty to this
country grows, while the act vities of
those who are likely to destroy our
integrity as a nation are closely
watched, and like weeds in a field
they are to be weeded out and not
allowed to grow. It is in this spirit
that the Citizenship Act and the forel-
gners control Act should be adminis-
tered. In fact, all these enactments
have been made only for this pur-
pose. So, we must see that these Acts
are properly made use of for this
purpose.

I know that we have talked about
th's matter on quite a number of
occasions, but T believe that the Home
Ministry s mainly responsible for the
administration of these Acts, and,
therefore, T am specially bringing this
matter to the nntice of the Home
Minister. Thp Ministrv should care-
fully exam‘ne whether the work ng of
the Acts cannot h~ done more effici=
ently. 1f they find that some more
powers are required fo plueg the Ioon-
holes and make the administration of
these Acts more tight, they sheu'd
claim those powers, and 1 am sure
that the House would be onlv too
willing to give them those powers.

Having said that, T shall now pasy
on to another thine. Now, we are
living in a period of emergencsr. CGova
ernment remuire a lot ¢! rwnev  for
meeting  the s'tuatnn.  Thev  take
monev in two ways for the puarpese
of defence: firstlv, thev tike mancy
from the perople in the form of taxa-
tion, angd secondlv, they get money by
way of loans and other things, and
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also by curtailing their own expendi-
ture on certain items. But on read-
ing the budget papers, I find that un-
fortunately certain items which I
have always regarded as being of the
greatest importance, have been omit-
ted, and certain items where provi-
sions had been made during the last
two years have not been provided for
during this year. I shall mention one
such item.

At a time when we want our coun-
try to be war-minded and defence-
minded, naturally we want more and
: more the creation of better and better
institutions for military training, and
we want to give to our boys and girls
more and more opportunities for
m litary education and so on. At this
time, we cannot conceive of the idea
that even the opportunities which exist
should also be taken away unfor-
tunately on grounds of economy. In
the case of the National Rifles Associa-
tion, no provision has been made for
giving grants to them in the Demands
for Grants for this year. I would in-
vite the attention of the House to page
227 of the book g'ving details of the
Demands for Grants of this Ministry
We finq that during 1962-63, a grant
of Rs. 2,191 was given to this associa-
tion. During 1963-64, the budget
estimates did not provide for anyv
grants, and naturally, the revised esti-
mates also did not provide for any
amount; the budget estimates for 1964-
65 also indicate no grant for this asso-
ciation. I do mnot understand why
Government think that there is no
ionger any need to make any provi-
sion in this behalf and to maintain
this rifles association which has heen
doing a good deal of work during all
these years.

T have also heard that the institut'on
of home guards and the institution of
Lok Sahayak Sena which have been
giving at least some element of mili-
tary bias in the minds of the people
have been disbinded. I do not mind
it if some other better jnstilutions are
to be created w'th a view to increase
the military bias in the minds of the
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people; in that case, the disbanding of
these institutions would not be a
matter for regret. But if nothing
is done and they are still going
to be disbanded, and even the
small nucleus which has existed
for giving some kind of military
bias to our youngmen and some
opportunity to our people tc play their
part in maintaining peace and order
and in doing their duty to the coun-
try is going to be taken away, then I
submit that it is not a very good sign.
On the other hand, I ins'st more than
anything else on this occasion that
Government should try to concentrate
their mind on this one point and try
as far as as possible, with the lim‘ted
resources that they have, to spread
among the people a due desire for
military training and to enlist their
active servce to meet the situation in
the country. So, while discussing
these budget estimates, this view also
should be kept in mind. Merelv the
question of retrenchment or effect'ng
economies is not sufficient by itsclf,
but we must remember that we are
preparing our budget for a particular
period and for a particular pu-pose.
And every item that ‘s introduced in
the budget must have this definite
purnose or object before it.

There is another important thing
which has struck me and which is a
very useful thing in myv oninion.
I find that a wvery useful im-
provement has been made in regard
to the Foreign Assignments Section,
which deals with requests received
from foreign countries for Ind'an
experts in various flelds. At page 3
of the report, in paragraph 7 it is
stated that:

‘A Foreign Assignments Section
has been recentlv started to process
requests received from foreign
Governments throngh the Minis-
trv of External Affaire for Indian
experts in various flelds™

1 would only emnhasise that we should
send onlv such men as will bring
c-edit to India. and as well strengthen
the image of India in the other coun-
tries and will also be in a position to
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teach something useful to the other
people. Otherwise, if we send men
only on the basis of recommendation,
men without the proper gqualification
.and tra'ning etc, they may bring dis-
-credit to us rather than credit. We
are now In a period of war when the
‘highest technical knowledge and the
highest military capacity are the two
qualities which are expected of us
and which alone can justify us in
appealing to the other people for
<oming to our help also in times of
«d'Mculty. So, whenever we send some
of our experts to other countries, we
must realise that it is a golden op-
portunity that we have, but that op-
portunity can be used properly only
it we send properly qualified and
properly trained men. It is a very good
arrangement that has been made in
the Home Ministry to process the

requests in this connection received
from the other countries. I feel
that this fact should be widely
advertised in every universily so
that the students may know that
these are the chances available
for them, and they will have

better opportunities to serve in forcign
countries if thev become experts in
any particular field, These are some
of the few points that I have placed
before the House and the hon. Minis-
ter for consideration.

Let us not forget that wa are living .

not in,.r1e 9AINArT tmeg tyt in times of
dictmSoldy | In tig comection. T would
like to point out (na.*cls Ame Min-
istrv is also in charge of Jammu and
Xashmir, and this is the last point
that T would like to make a reference
to. T do nnt want to say anything
which might ciuse alarm. T am not
an alarmist mvself. T do not want to
say anything which is likelv to create
a sense of seenticism in the minds of
the peonle. But T would submit that
the Kashmir auestion has become a
very serious affair now. Whoever may
be responsible for it, the reclease of
Sheikh Abdullah hag created a situa-
tion where it would require the hichest
sagacitv and the greatest prudence on
the part of the Government of India
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to take the next step. That is what 1
would like to submit, Let us not for-
get that Kashmir is our te:ritory, and
Kashmir is part of India which we
shall preserve at all costs.

While dealing with the question of
Kashmir, we have to take certain firm
decisions without the cons deration
whether somebody will be pleased or
displeased with such decisions. One
of the main differences between Pakis-
tan and India is this. Although we
have allowed Pakistan to be formed
with East Bengal and West Punjab,
still we pever subseribed to the prin-
ciple of two-nat'on theory and that a
nation can be formed on the basis of
religion. Tt is a wrong principle to
which we do not subscribe,

15.00 hrs,

Shri N. C. Chatterjec
We repudiate it.

(Burdwan):

Dr. M. S. Aney: So, wc must see
that anything we do is likely to jeo-
pardise this principle and our stand
that this principle of two-nation theory
is wrong and wholly unacceptable
to us, the Indians. Recent'v, we have
created ourselves some problems and
we hear from there some voices that
the pcople of Kashmir shonld be given
the right of self-determination as if
Kashmir is not part of India. This is
running counter to the principle which
we have beep preaching so far., We
should not at any cost retrace our
steps. We must proceed from the
bas's that Kashmir is an integral part
of India ang it shall not be separated
from Tndia under any circumstances.
I am sure that with the sagacity of
our old leaders this problem will be
solved, With their readiness 10 take
the co-operation of all the leaders of
different sections of the popu'ation,
thev may, if necessary, form a Nation=-
al Council where the steps proposed
to be taken bv them mnay pet the
universal support. I hope that th's
would be done. With these few wards,
I thank you
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Shrl Ansar Harvanl (Bisauli):
Mr, Deputy-Speaker, Sir, at the very
outset I consider it my duty to ex-
press my gratitude and congratulat-
ions to the honourable Home Minister
for waging a war against the two
greatest evils of this country—I mean
the communal riots and the corrup-
tion. Here, he has the gratitude not
only of the Indian mus'ims but of
€very man and woman in this country
for the way in which he has tacki-
ed the communal riots in Calcutta and
other places. The communol riots
are not the only problem of Indian
muslims who constitute g big section
of the population of this country. The
<ommunal riots concern every man
and woman in this country because
the communal riots will result in the
disruption of our economiz policies, in
the disruption of our progiess and
development, Therefore, by the pro-
mpt action he has taken in this re-
gard, T feel that he will go down in
the history of our countrv #s one of
the greatest Home Ministers that this
country has produced,

Pakistan day in and day out has
been painting before the world that
Indian Muslims are being oppressed,
Indian Muslims are being suppressed,
Indian Muslims are not being given
that right that they should enjoy. The
Constitution of India has ordained
that Indian muslims enjoy the same
rights which any other Indizn does.
My rights are the same as the rights
of the Frime Minister of this country
and thot of the Home Minister, But
these rights are not only o2 the paper.

Today, in this country we have one
of the grea'est Indian muesiims, not
only one of the greoatest Indizn mus-
lims but cone of the grealest muslims
of the world, as the Vize-Piesident of
the Republic, Today, in this country,
we have pot one of the greatest
jurists of this country, who not
by th~ wvirtue of boing a mus-
lim but by being & great  statesman
and jurist is the Education Minis'er of
this count-v, Today, we have pgot a
great Professor, who not bv the vir-
tuc of being a muslim hut hv the vir-
tue of being a great Indian Professor is
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Minister in charge of one of the
important portfolios in the Govern-
ment of India, I do not want to go
farther. We have got High Court
Judges; we have got Supreme Court.
Judges; we have got Ambassadors; we
have muslims in the hignes: positions,
which they have come to occupy not
as muslims but as Indians I want it
to be on record that this complaint of
hatred against India by Pakistap will
always continue, As I stated while
speaking on the demands ¢f the Mini-
stry of External Affairs, till today
Pakistan has not achieved nationhood.
Every nation needs certain common.
things, common history, common cul-
ture, common language and many
other things in common. East Pakis-
tan and West Pakistan have pot to
continue together, They have got
only one thing in common, that is
the fear of India and that will con-
tinue. I want that my countrymen
should not be provoked by the things
that Pakistan do. The riois have
taken place in Khulna and Dacca.
Every Indian and every man in the
world will have tp hang his head in
shame for the way in which they are
doing things. We the Indian mus-
lims, feel the same way. But, if five
Hindus are killed there, there is no
justification to kill one muslim here.
I am sure that as long as tais count:y
is led by Pandit Jawaharlal
Nehru . . .

Shri P R Pofel: Fur thal mesuitter,
led by mxhodv . .an -

Shri Ansar Harvani: If Jan Sangh
comes in, it will not be there.

Shri Bade (Khargone): We would
alsn safcguard the interests of Indian
muslims.

Shri Ansar Ifarvani: As lonT as this
country has the ITome Minister like
Mr, Gulzarila] Nanda, ‘iz scit of kil-
ling will not be allowed.

oY vivdas wIT (IrOEar)
oF srfEw a1 ST WOm A #X & |

Y g QFar § ST WA a1 1
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[Shri Ansar Harvani]

Shri Ansar Harvani: So long as
Pandit Jawaharlal Nehru and leaders
like Shri Nanda are in the helm
of affairs, the honour and pro-
perty of every Indian muslim is safe.
I do not want to talk much on this
subject. 1 know it well that every
Indian Muslim is loyal to this coun-
try. But there are certain parties,
certain sections of the population,
who want to test their loyalty. I
would like to declare that if at any
time there is a war between Pakistan
and India, although it is not likely,
every Indian Muslim will lay down
his life for this country.

Ag T stated earlier, our Home Min-
{ster has waged a war on two fronts
One front is communal riots and coma
munal harmony and the other front
is corruption. His success on this
second front is yet to be seen. He
has made a humble beginning. But
it is a gigantic problem. Ever since
the day of freedom we have been
hearing stories of corruption from the
highest to the lowest level. If he
just succeeds only in twe or three
small cases, I may not congratulate
him. But if he catches the big fish,
he wou'd really deserve the congra-
tulation of this Parliament and the
people of this country. Therefore, his
guceess in this is yet to be seen.

We know that corruption is ram-
pant in the highest quarters. We
know it very well that the Home
Ministry has recently decided that
none of the senior officers within two
years aft'r their ret'rement will be
allowed to hol!d office in big business
houses without permissinn, We
know it very we’l that a number of
gcn‘or civil servants hawve been taken
in big business houses and fabulous
galaries are brng paid to them. They
have been taken in not for their
efMcicney but for their
contact. Tt is apathetlic to see at
Udyng Bhavon these s-nior rotired
officers walkine® in the rooms of Under
Becrelarits and Deputy Secrctaries
and petting favours for their business
houses. T hope and trust that the
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Home Minister will take effective
steps against these anti-social ele=
ments. These retired ICS officers
who have worked as Secretaries,
these retired Directors, the retired
officials of the Railway Board should
be completely banned entry in pri-
vate business houses immediately
after their retirement, and the officials
should be instructed not to make any
contact with them because the busi=
ness houses employ them on fabulous
salaries mainly for their contact in
the Government. I do not want to
take up much time of the House,

I once again congratulate the Home
Minister and I hope and trust that he
will succeed on the two fronts on

which he has waged 2 war. I thank
you

Mr. Deputy-Speaker: Hon. Mem-
bers may now move their cut mo-
tions subject to their being otherwise
admissible.

ot TREAT TRT : F T ©T@qr
‘ .

(1) “Fe g doarerr g &
WU WA &Y ger 3%
q wgT ¥ faar @iy "
[#f#7 3 Faavfrooor &

R (9) ]
(1) “Fo TE-TTa sioor < &
T HT FT YT §
Q T a7 fagr e )
[sn= & siddt a7 wanr

W3 H et ()]

(1) “Frwg-ad saew oG &
S W AT ST g%
q T v fiogn oy
[figs e snaaral firgp-
fri @t famferg sy

% wowaar (3) ]
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Shri H, C. Soy (Singhbhum): Ibeg
to move:

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100.”

[Failure to bring politicians and Min-
isters within the purview of the
Special Vigilance Commission. (4)].

Shri Sivamurthi Swami (Koppal):
I beg to move:

(i) “That the demand under the
head Ministry of Home AfTairs be
reduced by Rs. 100.”

{Non-issue of the annual Select Lists
for grade I Officers of the Central
Secrctariag Service since 1962, (8)].

(iiy *That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100.”

[Non-issue of the Regula‘ions under
Rule 12(4) of the Central Secre-
tariat Service Rules, 1962. (9)).

(iii) “That the demand under the
heag Ministry of Home Affairs be
reduced by Rs. 100."

[Failure to exercise effective control
of the CADRE authority in approv-
ing appointmen‘s of Junior grade I
officers of the Central Secretariat
Service, to exr-cadre posts in other
Ministries. (10)].

(iv) *“That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100."

[Failure to protect the intrrests nf the
(Tentral Secretariat Service Officers.
(11, ].
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o} TETE aray  f ST F7ar

(i) “fs mgaTd e o &
W= Wi i Qoo ¥AY ¥Y
w2 & oury "

[wr war =raear ¥ faredt
g€ feafer ®Y T 7 sraerar

(1)1 1

(ii) "f wrg-avd wamern ofrd &
ST W F qoo A AT

Laci B S IOV

[srezT=T & FToi 1 q@r Ay
T ¢ VFA F waeTar
(1¥)] :

Shrl Sivamurthi Swami: I beg to
move: )

(i) "That the demand under the
head Police be reduced by Rs. 100."

[Need for higher salaries to Polire
constables in Union territories (23) ].

(ii) “That the demand under the
head Police be reduced by Rs. 100."

[Need 1o recruit constables 1with
higher educational qualifications in
Union terrilories. (24)].

(iii) “That the demand under the
head Police be reduced by Rs. 100.”

[Need to provide quarters for all
Constables and also Sub-Inspectors
and Inspectors at an carly date in
Union territories. (25)].
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(Iv) “That the demand under the
head Police be reduced by Rs. 100.”

[Need for recruiting graduates to the
Sub-Inspector's grade in Union ter-
ritories, (26)].

Shrl H. C. Soy: I beg to move:

(i) “That the demand under the
head Other Revenue Expenditure
of the Ministry of Home Affairs
be reduced by Rs. 100."

(Failure to arrest the annual lapsing
of ailotted funds for the welfare of
the Scheduled Tribes and Scheduled
Castes.  (29)].

(ii) “That the demand under the
head Other Revenue Expenditure
of the Ministry of Hoeme Affairs
be reduced by Rs. 100"

[Failure to pay attention towards the
welfare of Scheduled Tribes and
Scheduled Castes. (30)].

(iii) “That the demand under the
head Other Revenue Expenditure
of the Ministry of Home Affairs
be reduced by Rs. 100.”

[Indifference to the welfare of Sche-
duled Tribes and Scheduled Castes,
Gn].

(iv) “That the demand under the
head Other Revenue Expenditure
of the Ministry of Home Affairs
be reduced by Rs. 100.”

(Failure to implement the recommen-
dations of the Dhebar Commission
Report, (32)].

(v) “That the demands under the
head Other Revenue Expenditure
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of the Ministry of Home Aflairs
be reduced by Rs. 100.”

[Failure to reserve posts for Scheduled
Tribes and Scheduled Castes in the
Government of India Undertakings
on the lines of reservation in Rail-

ways, (33)].

(vi) “That the demand under the
head Other Revenue Expenditure
of the Ministry of Home Affairs
be reduced by Rs. 100.”

[Failure to implement the recommen-
dations contained in mid-term re-
appraisal of Third Five Year Plan
in respect of the welfare of Sche-
duled Tribes and Scheduled Castes.

(34)1.

(vii) “That the demand under the
head Other Revenue Expen-
diture of the Ministry of
Home Affairs be reduced by
Rs. 100".

[Denial of primary education to
Scheduled Tribes children in
their mother tongues (35)]

(viii) “That the demand under the
head Other Revenue Expen-
diture of the Ministry of
Home Affairs be reduced by
Rs. 100".

{Failure to advise the State Gov-
ernments of Bihar, Orissa and
Madhya Pradesh to prepare
text books in tribal languages
for primary education and to
develop the tribal languages
(36)1.

(ix) “That the demand under the
head Other Revenue Expen-
diture of the Ministry of
Home Affairs be reduced by
Rs. 100",
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[Shri H. C, Soy]

[Failure to look into the demand
of the Scheduled Tribes in
Bihar to get their children
primary education in their
mother tongues (37)].

Shri Surendranath Dwivedy: I beg
fo move:

(i) “That the demand under the
head Ministry of Home Affairg
be reduced to Re. 17,

[Failure to provide a c’ean,
eMicient and  incorruptible
administration in the country.
4],

(ii) “That the demand under the
head Minitry of Heme Affairs
be reduced to Re. 17,

[Falture of the intel''gence ser-
vice 1o uncarth Pakistan spy
and foreign ag-ncy rings
functioning in the country
and fo curb the activities of
anti-snzial elements in spite
of cmergency powers. (44)].

(iii) “That the demand under the
head Ministry of Home Affairs
be reduced to Re. 1",

|Failure and delay in integrating
fully State of Jammu and
Kashmir into Indian Union.
(45)].

(iv)' “That the demand under the
head Ministry of Home Affairs
be reduced to Re. 1",

|Inadequacy of the civil adminis-
tration to control civil com-
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strifes.

motions and civil
(46)].

(v) “That the demand under the
head M:nistry of Home Affairs
be reduced by Rs, 100",

[Need to appo'nt a commission of
enquiry ints> Serajuddin &
Co. affairs (48)].

(vi) “That the demand under the
head Minisiry of Home Affairs
be reduced by Rs. 100",

[Failure to cvo've a comprehen-
sive and firm paley for pro-
teetion  of  East Pakislan
Minoritics (49)].

(vii) “That the demand under the
head Cabinet be reduced by
Rs. 100".

[Need for reduct'on of the size
of the Cabinet (50)].

(viii) “That the drmand under the
head Administration of Jus-
tice be reduced by Rs. 100",

[Need to transfer administration
of justice from the Ministry
of Home Affairs to the Minis-
try of Law (51)].

Dr. M. S, Aney: I beg to move:

(i) “That the demand under the
head Minisiry of Home Affairs
be reduced by Rs. 100".

[Need for an All India Service
for engineers in  health
departments (66)].
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(ii) ““That the demand under the
he=ad Other Revenue Expen-
diture of the Minisiry of
Home Affairs be reduced by
Rs, 100",

[Administration of Indian Citi-
zenship Act (70)],

(iii) “That the demand under the
h~ad Other Revenue Fxpen-
diture of the Ministry of
Hom~ Affairs be reduced by
Rs. 100".

[Absence of provision for dona-
tions for charitable purposes
in the Budg=t. (1)1,

{iv) “That the demand under the
hrad Othes Revenne Expen-
diture of the Ministry of
Home Affairs be reduced by
Rs. 100",

[Need for a policy for deportation
of foreigners (72)].

{v) “That {he demand under the
hrad Other Revenue Expen-
diture of the Ministry of
Home Affairs be reduced by
Rs. 100".

[Absence of provision for grants
to National Rifle Association
(73)1.

(vi) “That the demand under the
head Other Revenue Expen-

diture of the Ministry of
Home Affairs be reduced by
Rs. 100".

[Need for determined and rigor-
ous policy of teaching Hindi
to Central Government emp-
loyees (74)].

Shrl Bade: I beg to move:

“That the demand wunder the
head Ministry of Home Affairs
be reduced by Rs. 100",

[Abuse of Defence of India Rules
in detaining Bharatiya Jan-
sangh workers in Calcutta,
Orissa and Bihar (104)].
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Shrl Sczhiyan: I beg to move:

(i) “That the demand under the
head Ministry of Home Affairg
ba reduced to Re. 1".

[Official language policy (106)].

(ii) “That the demand under the
head Ministry of Home Affuirg
be reduced to Re. 1".

[Medinm of U.P.S.C. examinationg
(107)].

(iii) “That the demand under the
head Min‘stry of Home Affairs
be reduced by Rs. 100"

[Need to appoint an expert com-
miit~e to investigat~ the cause
of untouchabilitv and to sug-
gest ennerete measures for its
cradication (112)].

(iv) “That the demand under the
head Ministry of Home Affairs
bo reduced by Rs. 100",

[Need for creating a separate
Department to attend to the
welfare of Scheduled Castes
and backward pcople (113)].

(v) “That the demand under the
head Minisiry of HHome Affairs
be reduced by Rs. 100",

[Failure to take proper steps to
improve the economic condi-
tion of the backward class
(114)]. !

(vi) “That the demand under the
head Ministry of Home Affairs
be reduced by Rs. 100".

[Need to implement the Prime
Minister’s assurance to nen-
Hindi speaking people on the
official language policy.
(115)].

(vii) “That the demand under the
head Ministry of Home Affairs
be reduced by Rs. 100".

[Need to allay the fears of non-
Hindi speaking people in the
Government services (116)].
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|Shri Sezhiyan]

(viii) “That the demand under the
head Minisiry of Home Affairs
be reduced by Rs. 100",

[Need to protect the fundamental
human rights of the pcop.e of
India (117)].

(ix) “That the demand under the
head Ministry of Home Affairs
. be reduced by Rs. 100"

[Need for ending the state of
emergency (118)].

(x) “That the demand under the
head Ministry of Home Affairs
be reduced by Rs. 1007,

[Failure to remove corruption,
nepotism, favouriti. m and i2d-
tapsm in administration
(119)].

(x1) “That the demand under the
head Minisiry of Home Afluirs
be reduzed by Rs. 100",

[Need for Dbetier administrative
vigilince amainst foreign spy
rings. (120)].

(xii)- “That the demand under the
head Ministry of Home Affairs
be reduced by Rs. 100.”

[Need for a separate Rehabilita-
tion Department to attend to
the rehabilitation of Indians
and people of Indian origin
coming f om Ceylon and
Burma (121) ],

(xiii) “That the demand under the
head Zonmal Councils be
reduced by Rs. 100.”

[Need to give more powers to the
Zonal Councilg (122)].

(xiv) “That the demand under the
head Zona] Councils be re-
duced by Rs. 100."

[Need for representation in the
Zonal Councils for the Mem-
bers of Parliament from the
respective States (123)].
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(xv) “That the demand under the-
head Administration of Juslice
be reduced by Rs. 100.”

[Need to make justice less expen-
sive (124)].

(xvi) “That the demand under the
head Administration of Justice
be reduced by Rs. 100.”

[Need to simplify court procedures
(125)].

(xvii) “That the demand under the
head Administration of Justice
be reduced by Rs. 100.”

[Need 1o recodify C.P.C. and I1.P.C.
(126)].

(xviit) “That the demand under the
head Administration of Justice
be reduced by Rs. 100

[Need to complete separation of
Judiciary  from  Executive
(12T ).

(xix) “That " the demand uynder the
head Administration of Justice
be reduced by Rs. 100

[Need to increase facilities for
speedy disposal of cases (128)].

(xx) “That the demand under the
head Police be reduced by Ra.
100‘|I

[Need to revise Jail
(129)].

(xxi) “That the demand under the
head Census be reduced by
Rs. 100.”

[Need for speedy tabulation of
census reports (130)].

Manual

(xxii) “That the demand under the-
head Andaman and Nicobar
Islandg be reduced by Ras..
100.”

[Need to give popular representa-
tion in the Administrative set
up of the Islands (131)].

(xxiii) “That the demand under the-
head Andaman and Nicobar
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Islands be reduced by Ra.
100.”
[Need to stop indiscriminate des-

truction of forest wealth of the
Islandg (132)].

{xxiv) “That the demand under the
head Andaman and Nicobar
Islands be reduced by Rs.
100.”

[Need to enforce the Indian Forest
Act in the Islandg (133)].

{xxv) “That the demand under the
head Andaman and Nicobar
Islandg be reduced by Rs
100.”

[Need to organise co-operative
societies for exploiting the
coconut and arecanut produce
(134)].

(xxvi) “That the demand under the
head Andaman and Nicobar
Islandg be reduced by Rs.
100."
[Need to improve the condition of
labour in the Islandg (135)].

(xxvii) “That the demand under the
head Andaman and Nicobar
Islandg be reduced by Rs.
100.”

[Need to increase the medical
facilitieg in the Islandg (136)].

{xviii) “That the demand under the
head Andaman and Nicobar
Islands be reduced by Rs.
100."

[Need to improve the facilities of
transport and communication
in the Islands (137)].

{xix) “Thal the demand under the
head Andaman and Nicobar
Islands be reduced by Rs.
100."

[Need to improve the standard of
education in the Islands
(138)].

(xxx) “That the demand under the
head Andaman and Nicobar
Islandg be reduced by Ra
100.”

229 (Ai) L.S.D~8.

CHAITRA 24, 1886 (SAKA)

for Grants 10790

[Need to make early arrangements
for imparting primary and
elementary education in the
mother tongues of the people
in the Islands (139)].

Shri Shinkre: I want to move my
cut motion Nos. 38 to 42,

Mr, Deputy-Speaker: Yes.

Shri Shinkre: [ beg to move:

(i) “That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100.”

[Need to bring Legislators, and Minis=-
ters at Central as well as State
levels under the purview of Vigi-
lance Commission. (38)].

(ii) “That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100.”

[Failure to maintain proper civil in-
telligence to detect or anticipate
communal or political disturbances.

(39)].

(iii) “That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100.”

[Failure to ensure maintenance of law
and order. (40)].

(lv) “That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100.”

[Failure to streamline the administra-
tion in order to reduce redtape and
ensure speedy disposal of adminis-
trative work. (41)].

(v) “That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100."

[Failure to evolve a formula to check
corruption, bribery and other anti-
social practices. (42)].

Mr. Deputy-Speaker: The Cut
Motions are now before the House.
st ofedws (qwd) ;ST
WEYd, g WA AT A AT LA
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it A e (seg T
ETVHIT) : qifFena &1 a2 ¥ |

st wfews oW gwra AW
AT &, WX ZH §F AT H A § O
T gATr wfaarsy wm g a1 av
qifFearT &1 a9¢ ¥ a1 fadr gae &7
Tog ¥ IWTT 39% % fA3e qamwg o
gEa. 7% 193 To, ¢H 12 darery Y
e /T 9 g9 & qHG IS AT |

E AR FA N G - S

qQF RAAG qIFT ;g9 ¥ oY FX
g50 ¢
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oft fora rogw (7)) - wefrded
T Yy AT AN ?

=it wrferdam © o7 wEY & F wreix
Ffemara dqi srg @ e
wq & AT 72 A A ¥ a8 wreara
=g g v ag oww aan F fF wa o
g Tgi T TH1T Al & 92 F1 TaT 7
& HAI T4T TANHG & 9% F1 I7A FC
[T FT F |

T W W 7 A1 faw<
fEy g S aearagfr ad 518, 979
war sfafFm sreiie & geow g1 a9t g,
T AW F ) THAY § AT AT AT Y
aFAT §, IF T ZH ag A AW @AY
g &g 74 oft ¥ ag fF ag aga
s TE AT AT 1 AT AZ g @
a'rﬁ'a?rfsrf‘ﬁﬁrwﬁﬁmgﬁwhﬁﬁ
T T

et ¥ ar gfaw ¥ gra ¥ A
qAIAT AT §, AT hEer g F
SETHTO 3T E) AT & 1§ ATy
0 & Froor AFN F fAmem 7 WA
qT7 g @ AT Al w1 @+t o aga
wifgs g1 e &, wed agd T
STAT & AT HCETT 9X ¥ IAwT favary.
I&AT AT g 1| & fadew s fE o
AT gfaa & grg ¥ Sy ar ey
¥ ST IAFT IE Tkl ¥ Aol FAe=Ey
& wfw #X )

w577, faams #9997 & =
AT KT AT TTET FIEHECH &1 X
& | wwaw, faaas 91T s ow gat
& @Y 7 919 FY a9g § TF A F1
e A g § | gEEr Adem g
grar & fw or gt faaad 8, ST FT AT
g At faet araT & 1 ag 7 e foafa
?, THET ST T AT FIAT O
% fag & wrean § 5 asa-wawad
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£3 47w, §8 N amfa ey
o aTfF ST T4 AEEY OF A ¥
qHYT W1 qF W JAA A FHAAT A
WA AT g HE |

wa ¥ gafwcgza & ard # < =€
We% WEAT SEAT § 1 gWik qW F
wenq: = gl #, fagre #, waw ¥
aqr I ¥ qIg 9" F 0T (-
fecgza w1 § 1| 3% w9 wgfrei
¥ @iz B 7% ¥ fomy 2w A aga
T AT | I TAReGLH FT ATHRAT
£F 29 F7 fast qrHeT 97 0 W A%
w7 ¥ F1 T 9T Wy a1 F 39 AT
* fet argdy afafs ar a9 & & 919
a1 ag 71 fog Fgt o sfaa g aaan &,
ag T AW H g A g | afe g
w q g e g7 ifeegey & a A
gt foar war § ) w7 wfaat
T RS AT 4T 99 H TH  ATHA
%) TG AT 47, 4 TGT §US A1 |
T@ECH ATAA KT TGA FT AGAT HAT
guT a2 ot ey o fat A A
9T gt gW g A i § | arfEeT
¥ #1g s W @aHla w1 foafaer
&% qT =7 ¢ Afew gw v ey
TR T gr a1 q@ e g
fe ora qifsear T« ) w1 anr grdr
§ ft sitfear & ) @ ifer @) aweirga
o @ AfFT W & fgg ¥ a@
forer Forer stfer & g€, 7 ife aweligm
T gt ot I O leeed At A
R, 78 o g @ fF e &Y W
¥ T QAF 9 @Y %7 91 fear 4w qr
O a9 77 & W | afEw ¥ s
wrg  fr g e @ a1 A ),
EAT WO AT &, ITHT g PR faleit
¥ arq feasa gl sw fgd | @
fifer &1 ;N 7o faser g g 3w
feran S W Y AT T 3T T
o g 3w & | AT 77 g Wy
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ATHAT @7 WT T CHE 9C T@AT

gfea g a1 )

W 7 & ot e &7 F fw
RTAAIE g welt A 7 | faw w10 #)
& # foar § a7 fawr gzar & @ qar
qf o7 & €9 gF FT4 #7 FIOOT FT
W@E I H T aw gt

Shri V. K. Ramaswamy (Namakkal):
While supporting the Demands of the
Home Ministry, I would like to make
certain suggestions.

The Constitution lays down that the
scheduled castes and scheduled tribes
are second to none, but it is a pity to
see them leading a miserable life even
after so many years of independence.
With a heavy heart I have to report
to this House that these downtrodden
people as a whole are living as second-
rate citizens of this country.

1 do admit that the Government has
helped them to some extent, but com-
pared to their backwardness and pov-
erty, it is nothing. They must be eco-
nomically lifted, For this, I suggest
that waste lands available in the coun-
try should be given to them with the
required help, so that they can culti=-
vate them and earn their living, and
lead an independent life. It will also
increase food production to some ex-
tent,

Reservation of posts for them is not
properly utilised; the posts are filled
up by others on the simple plea that
there are no suitable candidates avail=
able from among them. The same
thing holds good with regard to de-
partmental promotions also. In ap-
pointments in the Panchayat adminis-
tration, co-operative societies and the
public sector, these people are neglect-
ed. Suitable steps should be taken
in this direction. There is no need of
spending money and time for removal
of untouchabllity. I am least hother-
ed about untouchability.
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I am sure there can be no un-
touchable questions when they are
economically lifted to some extent and
educated, After so many vyears of
planned development it is painfu] to
note that these down-trodden people
are lying in unhealthy huts and even
these are not possessed, by all of
them. Yet we say that we are going
towards socialist society, Government
should take energetic steps to provide
them with at least accgmmodation.
Allotment of funds by Centrc should
reach the States in time so that they
do not surrender any part of that
amount.

While travelling from State 1o State
we find policemen wearing different
uniforms. It results in confusion to
outsiders, There should be a single
type of wuniform throughout the
country. I am sure this will go 3 long
way infusing discipline among them.
The pay of police constables should
be increased throughout the country
and their discipline in all aspects
must be maintained.

1 am a firm believer of prohibition
but T am sorry to find that it is not
strictly enforced. If the law of the
country js disobeyed by the people, it
loses its significance. Day after day we
see reports of police arresting people
for illicit distillation and drunkenness.
Here too the poor people become the
victtms and the rich escape. For
instance, on 28th January, 1964 at my
own place 1 myself found one res-
ponsjble Central Government official
fully drunk and lying on the roadside,
I informed the police about this and
only thereafter he was arrested. Some
medical certificate was given to him
and on trial he was acquitted Thirty
davs after that occurrence he was
again found fully drunk and that too
in his office itself. He was again
arrested hut T am told that this time
also he will be acquitted T know that

from this kind of offence.

1 appreciate that the Home Ministry
with all its efficiency is fighting for
the cradication of corruption and yet
there is corruption here and there. It
is high time that serious steps were
taken. At the district leve] an advisory
commitiee consisting of representa-
tives of the people should be formed
to take suitable steps.

Lastly, I would like to state that
my- district Salem in Madras State is
the biggest and is the most backward
district also. Unemployment problem
is very acute there. The proposed
steel plant should be installed at
Salem itself without any hesitation or
delay. With these words, T support
the demands of this Ministry.

»ff TrAHAE 713N ;. guTafT AgRY,
gy Ea & a8 faacw = f5 o
oY S g WATHT G T=1 2T AT AAT.
Ty, 77 WY aiferdy o g2 A g
Py I AT F LW WWwEw F e
g, fadw g & weaa A | g
frae oz & f o = fvme 2 A 713
faramr & Frrer < faf famr & amar
o agifs foad gra 3§ der 2 ot
¥ ¥ AT R | IE e
T

W ag § frags &em fa 7
warew & forderd aga a9 &) 99
&7 F7e § ff opfi w1 gwaT< wL qifE
Ber Y yufy & |@H, qroAT 9« GW
R FE AW FAE TF | G |
oo 2w Ay opfi #Y gaaTT A T,
wrifer Y STt F) 09 IE@ A @A
firm & Fir 2w =1 sof €Y T 5= T4,
@ arw T omam fF e aa
e # www 78 w1 & ot F=d
9T € HATOY ¥ TET ¥ SAEQ
L5 ]
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WAET T FTIA K AT T X
§ ot & st @REET W
wig ag fieg S qaera &1 & g
e a ¥ wwriw  fafw sfeal o
& | S g4 §¥ #Y 2@F 41 qg O
g f& arveErE, fgae @@ )
W e g 3a&q g 5 1 fegy o
at @ owwy O § g g @
T & 1 o7 At g oy AT oET T
2 fx fegt & firw v sifaat & &
 ®E WX Tww Y IE A
T AT T} WGIRY FT A T7 AL F8Y
AT A TF qEA T R/ WGHL THEAT
95 @I T ) fyarer & AT 9 § "
*1 qaa 3 fF fagre s&a § ames
g% T H Togal WK wEd w7 Em
B9T | W #Y 39 & ofefi ¥ g A7
fear war &), oefm @ e &Y "@wr 2
€ 1% Y, wfew ag & sifeai &1 @wrer
qr | FEr A, TEAr A guer ® ofY
AT A TogEt @ g

qw R1AANT ®2€  ffaRrd @

&t THEEE graE o ffaerd
g R ¥ )

Q¥ AT §AEW QR AT TEF AT
wft @1 Wy ar

it TrAs @Ed g W
g ¥ & W & a5 g v At
wfY, qeew &, FiC &9 W1 ) AH
o 7% | B qGE I WAFC €T qg
onfaaTe QT FTAT AT G

&t 710 Ato frmTQt (Wierasivr) -
ox wreet ofr gt 7, 7 fadt @ w1
Nie W

off vrwaEe area ;A AR AR 3R
YT WY IT &1 A’ AEF TwEa
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ghr 1oz o frafr sgr A 3 &
fraeet wem f 1 woarerr g qT A
o gw ATy § t gw Ay 9T o=y
t f& 7z oo wgiey s 59 Faw W
¥ FTEL FTEW TEAT WG § | 9g T
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A S FTGR WG | FACTH FALS
T 3G, W T § AT AF W AHS
TS 5 o, ot @iel aF wwT 9=
& q91 &, fegena & o< 914,
TTE, @uieT, q¢ wife 77 qew § off
o sfraa # ot gadmTafz g @,
ag 91 7481 & 1 =1 oy woamer &y /AT
aifey fF =TH #1 A8 afer gL IR
T & forg &= o =nfey | ot oz 9w
Fgm f A gt faf == om < &
7 7t faegs grg Tr =fgd | w9 W
fF ama w9 F¥7 A AT FTOT WA
&1 73, 79 o wefr S e gfee
& f ¥ I fggem & A @
e g 1smag dm s g fs
WA T A 'R QAT g, WS
DA G orar o dEw e
9 FIE FIRNEE AT § A T FW
oot #7 gae o s faar 7@ g |
advar ag gran & i frelt sl & oma
Arer ST HT AT G @ AE | W
AT ST WK AT & A A @
g9 H 1 o a% ag fawror adf gear
AT g% 39 ¢ &) q%ar | g FAw
& M | A9 TW AW F WY FAY
AN &7 S @ AT, of J]q ¥
¥¥ FUT AW A W # A
% fze faonm, ft w2 aw £
¥¢ FAT FAaT FT T @ F TAEA
# wrg fgmmr adf &, ©F #1 ofr 7w
fora aran v | dfaer § sraear 5
st gfom wvr &, fa &Y g @i
§ s a1 & FTO0 gATSE ¥ FTA
farqarlr Y ol &, st w1 F FTAI
¥ Wt TaT T 91, 99 1 faa wa|]
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T 3 oF sfadeT faar @ foredt
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arq & & wmar 7 o, w57 50
S % WO R gI) W A 4qH
e At ¥ a7 aF FEr T T
¥ ey A€ ¥ @wes | WY AT S
fed & 337 § & A% wgm A
¢ fF frd we 7 @ AR wEh
R e Eae ug g 6 faw ag
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feay a7 | @ wAY wETaT & 7E) faee
L B |

ot forr Aromw (Fi) coqw &
& T fF 1 79 www Ty, wfew
WS T A9 AR R Ffww A wwy
gt faar mr, W= 5 s gt w®
T far s w0

Shri Surendra Pal Singh (Buland-
shahr): Madam, 1 rise to support
the Demands for Grants of the
Home Ministry. In doing so, I
would like 1o refer to two or three
matters which, in my opinion, are of
considerable importance in the present
context. Firstly I would like to say a
few words about the administration
and the working of Government
offices at different levels, because in a
backward country like ours, where
there js enormous lack of cducation
and lack of civic sense in the country
and where people are not fully con-
scious of their responsibilities and
duties to the society apd to the
country, the success of our Five Year
Plans and development projects
depends entirely on the proper func-
tioning of the Government’s
administrative machinery, No doubt,
we have a very well organised and
elaborate administrative machinery.
But 1 am sorry to say that this
machinery or set-up has not been
pulling its weight properly and, if I
may be permitted to say, it has been
just jogging along in the same old
leisurely fashion as it did in the pre-
independence gdays. Apart from the
allegations of corruption and dis-
honesty in the services about which
one hears a lot nowadays and which
1 need not repeat here, the one thing
which has been agitating the minds
of the public is the extent of ineff-
ciency that has eaten into the entralls
of the government machinery. Practi-
cally all government offices nowadays
are over-staffed ang literally bursting
at their seams; and yet the output of
work both in terms of quality and
quantity is hopelessly low. With your
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permission, Madam, I would like to
read out. a few lines which I came
across in a magazine the other day,

which  very aptly describes the
working of our bureaucracy
nowadays:

“What do bureaucrats do in
their working hours? They imple-
ment, Implementing is what
everyone in government offices is
doing when he is handling paper,
which is most of the time.

When two or more employees
stop implementing and start
talking, they are coordinating. Co-
ordinating requires a big part of
the working day, Its purpose is
to find out who is implementing
what!

A third consuming duty of the
government worker js formulat-
ing. Formulating is producing
ideas to be implemented, Usually
formulating is a committee opera-
tion.

A fourth important duty of the
bureaucrat is to circulate. Circu-
lating is the passing from one
office to another of the millions of
pieces of paper that hold the
government together,

A final activity of the govern-
ment worker is referring. Refer-
ring is usually done on telephone.
When someone telephones the
government official for informa-
tion, or help, the person receiving
the call refers him tp another
government department, prefer-
ably in gnother ministry. At any
moment during office hours, the
telephone wires are laden with
desperate men being referred
from bureaucrat to bureaucrat,
because of the bureaucrat’s con-
genital uncertainty about the
extent of his own authority, Their
business iz not deciding, but
implementing, coordinating, for-
mulating and circulating. They
solve problems by referring and
passing the buck to someone else
in an endless variation of the
same of old maid?
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This is a very sorry state of affairs
and if this treng is allowed to be
continued, I do not think we will
achieve any substantial success in
any of our national ventures I think
that there is a great need for over-
hauling and re-vitalisation of the
entire secretariat set-up, and the
sooner the Home Minister takeg this
task in his hands the better. And, in
my opinion, he should implement all
the recommendations of the Santha-
nam Committee in this regard as early
as possible.

I would now like to make a few
suggestions, for whatever they are
worth, and jf they are adopted I feel
surc that they will go a long way in
improving standard of administra-
tion as well as improve {he morale of
the government servants which, I am
sarry to note, is at its lowest ¢ph at
the moment.

My first suggestion j5 that we should
have as many all-India services as
possible in the lines of the IAS and
the IPS. In addition to the existing
such services we must alsp have all-
India education service, all-India
agriculture service, all-India medical
service, all-India engineering service,
all-India industrial service and so on.
And, in the interest of nationa] integ-
ration anq efficient administration I
feel that the Government should mmke
a specific rule that no entrant to any of
these services would be allowed to be
posted to his home State. The present
system whereby more than 50 per cent
of the JAS people and practically
cent per cent of the IPS personnel are
posted in their own home States
should be done away with imme-
diately.

The advantages of this measure are
quite obvious. First of all, by having
more, all-India services we will be
recruiting people on an all-India baslg
and in that way we are bound to get
people of better mental calibre and
capacity than we are getting at present
through the provincial services, and
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these people will be able to tone up
the administration to a very great
extent. The second advantage is that

such officers will manage to keep out.

of local intrigues and will not
succumb to the evil influences of local
leaders. The third advantage is that
the public gt large will have more
confidence in them because of their
assureq impartiality in all matters.
Fourth, it will alsp be a goog thing
in the interest of nationa] integration
because, I feel, if officers from the
north go to the south and officers
from the south go to the north this
intermingling will be a good thing in
the interest of national integration as
a whole.

My second suggestion is that pro-
motion to higher ranks should be on
merits alone, We hear a great deal
nowadays that promotions in the
Central Government are made on
merits. But when we study this prob-
lem from closer quarters we find that
whereas this particular ecriterion or
principle is adhered to very strictly in
the case of clerical staff and junior
officers, I am afraid, in the higher
echelons promotions still take place
on political and other considerations
rather than on merits, My contention
is borne out by the fact that of late
we have been hearing a great deal
abemt very senior officers of the Gov-
ernment like Secretaries being
transferred from one Ministry to
another even before their normal
tenure is over. I do not want to men-
tion any names here either of the
officer concerned or of the Ministry,
but there is a recent case in my
knowledge which I must mention
here. Very recently a very senior
Secretary of the Government was
transferred from a Ministry when he
was on the verge of retirement. He
had only about six months or more of
service left. The question arises as
to what wag the necessity of transfer-
ring this officer when he was on the
verge of retirement and he had hard-
ly six months more. This clearly in-
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dicates—this incident ang many more
like this—that either our method of
selection of officers for higher posts.
is wrong and we do not select them
properly in the first place or else the
treatment which our high officials are
meted out by the ministers is not geod
and fair. Both the practices are bad,
and I think they are having a great
demoralising effect on the government
servants,

My third suggestion is this. Some-
vears back it was the practice in the
Central Government gffices that when-
ever an officer went on leave for a
month of more his immediate junior
officer was given a chance to officiate
in hig place. That rule, for some rea-
son or other, has been changed now
and the new rule is that one now has
to go on leave for two months or more
before an officiating chance is given to
a junior officer. Perhaps this has
been done with a view to saving some
extra expenditure. If so, I can only
say that it is a policy of penny wise
ang pound foolish. I think the old
practice was very much better because
it gave more frequent chances to
junior officers to officiate, and that
made them more efficient and they
worked better in their own jobs when
reverted to them after having seen
things from a higher level. T would
request the Home Minister to adopt
the old practice that they had before
of giving as many officlating chances
to junior officers as possible to train
them properly for higher respon-
siblities.

I would now like to say something
on the subject of employment of re-
tireq governmeni officlals in private
firms. The Santhanam Committee has
recommended that retilred government
servants should not be allowed to join
any private firm for a period of two
years after retirement. It is difficult
to find a parallel to this rule any-
where in the world. There is no other
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-democratic country in the world
where such a rule exists or such g
ban js placeq on retired government
servants. Basically, 1 do not agree
with that recommendation at all. But
in view of the special and peculiar
conditions prevailing in our country
and in view of the falling moral stan-
dards here, I suppose such a check
is necessary. But I would request
the Home Ministry that they should
not use this rule very rigidly. In my
humble opinion, what the Govern-
ment should do ig that whenever any
request for employment is made on
behalf of any retired government ser-
vant they should scrutinise the case
thoroughly and if they find that the
request is in order he should be al-
lowed to join his new job without hav-
ing to wait for two years as recom-
mended by the Santhanam Commit-
tee. Madam, I am all in favour of
the Government trying to stop a bad
man from getting a lucrative job after
retirement. But they should not come
in the way of a man who has served
the Government faithfully and honest-
ly and whose past record has been
singularly good from getting a gain-
ful employment gnywhere. 1 say this
for these reasons. Firstly, there is a
great dearth of good administrators in
the business sector and it will be in
the country's interest if such able
and experienced officers are ab-
sorbed there. Secondly, an officer
who has worked hard for more
than 30 or 35 years becomes
used to a certain routine and a
certain way of life and if he is asked
to wait for s period of two years and
to remain in idleness and do nothing,
I think, this enforced inactivity will
harm his health. He might even die a
premature death. So, it is very essen-
tial that he gets some sort of work to
do straightway. Thirdly, no unfair
curb should be placed on his indivi-
dual liberty by placing such 5 ban
without any rhyme or reason, Four-
thly, the officer may be so circums-
tanced that he mav be in need of some
extra income at this ecrucial juncture
of his life. T do not see why he should
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be deprived of his right to earn this
extra income by legitimate and honest
means.

16.00 hrs.

I would now like to say a few words
about the subject of a limited IAS
examination. This question has been
raised on the floor of this House a
number of times during the past two
years that I have been here, but un-
fortunately on each occasion the then
Home Minister always avoided giv-
ing a clearcut reply as to whether the
Government intended to implement
this recommendation of the Pay Com=-
mission or not. Without actually go-
ing into the reasons in favour of hold-
ing this examination which are very
clearly described in the Pay Commis-
sion's report and to which the Gov-
ernment agrees in principle, I would
like to urge the hon. Home Minister
to give his utmost thought to this mat-
ter once again and, if possible, in his
reply to this debate give some sort of
an indication to this House as to how
long it will be before he iz able to
give a concrete shape to this very
good proposal of the Pay Commission,

In the end I would just say this,
that our country is faced with
certain very important and chro-
nic problems, problems which have
defled any satisfactory solution up
till now. The responsibility eof
solving these problems rests on the
frail shoulders of Shri Nanda. I
wish Shri Nanda all success in
his sincere and genuine efforts
to solve all those problems. He
may have frail shoulders but I am
sure he has a stout heart, and he can
face the challenge boldly.

Mr. Chairman: Shri Abdul Ghani
Goni....Absent. Shri Sidheshwar
Prasad.

st fox Tomw (@) oA

mAam e Ao am g moad &
ST STEAT § fF #@T W9 0 w1
foee & ar 7 1
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Shri S, M. Banerjee: I rise on a
point of order. Can an hon, Member
g0 to this extent of almost threaten~
ing the Chair?

Shri Sham Lal Saraf (Jammu and
Kashmir): I quite agree.

@t fagma war  (TEEr)
FaTTT wermw, & a7 Aarwq # Ao
T TRAT FTAT E | AT A=y St
A grorar A AY F €7 H 37 3w F7 qET
€1, mifaxr s1ft & w=w f3, fawm
ot w1 & W o7 wf R ¥ oA
T £1 widAl & e | afaa aver #
<@, qdf afvena & gu oo g
Wi 9% afifaamaeT sewar, Aa9e-
9T TaT WSTFAT H ZY IRl § qE
W IgA fom ggar w1 of=m far
F5% fAC a@ g9 FgAR F e
¢ = TR s F IeEE
& fr o7 o@ I oA w9

TOq T1% g ARl F TH 9uw
ETT 2w wea fawe afvfafa ¥
TIT TET | A A9 A a2 3w,

ST 72 FT A AFET FAT NG
Z A sy T A = Faw A
T ft QT d3%a < v g g o

sy g1 & F wea wfaat A d3%
g% of, frecdf =7 9 1 fle fag
n f frrear, qesy i wias W
ol o feer w1 dwfer Ameaw
AT ST ) o3W fAem & oAt g
¥ w@ frar wn @ WY & favare
¥ fo o forr &1 gEifas #@ 7
@ g= v st s g oAt
g 7o off faser 7 frwn s

# wradrr a7 W4 #1 emF ont
o gy fey mm omEw &0 FEifaEs
37 1 AR frATn e § oA
gy 7 & @z maws WA g fE
fer meanft Aifr 1 fRaifa =3
F fom, feedy Y fordi &1 F1aifeaa
F F fow o TwwTET & AT A
ot o Frora fa s ¥, 9 wifad
F4 & fom gvmgw e & e OF
sy 5fafs & T &1 AT = 20

™ ArEy ¥ § g 917 serE 54t
# gAT L T TP 29 A q9E
N 3w dfFrar 7w § fanad =g
T AR § 1 37 W fear @ -

‘ST WA A1 wET AR
o 3 a7 ofr wEEw 2%
T § & o5 WAt & faer o
dafeere & @ni § faow qv &
FAN AR F g a1 1 AfF
o7 9 g § A HOAT
¥ avr qzfy Y | 07 @i T
W o & www fra 4, sAs
oTEE ET o4 | 7 1 99 F
92 33, WM Wi AeAr W
aEd af w9y ? T ¥ oWy
ST FRT i1 977 0T A7 oran

70 T # e 77 Wl of o A
o e @ o wfesr ¥ gk o
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Wt fazor ¥, wodr #1¢ Wy 7 7 &Yk 77 dfarai w7 fraray qgew

2 & T 394 ATAAT FIT waa g

m.:q‘rﬁ{ AqT T 3 q:m .

o " AFTA AT A “Senator Kefauver's Committee,

e the  McCarthy-Army hearings,
and the hearings of Senator John
L. McClellan’s Committee dis-
closed a vast body of illegal

ot a1z & g A S owroema actions, practices, and petty im-
AT -'-.‘fﬂ'fﬂ' qﬁ r‘{".ﬂﬁﬁf T !,ﬁ'{ morality pf businessmen, officials
L ae and especially of the czars of the
"TIE AT MZAT § 1 987 I7 qfafq labour unions. These hearings
# i &1 & 727 wgeq 2 E, fEA have brought to light a large
T{tﬁ I 5‘ i}’ﬂ’ ‘T?q'h -T;ﬂ‘ % i,'i‘f"( T numb‘er of routine eriminal actions
s f Fre® ®1 ) ‘dﬁ o1f - practised by a number of power-
e & I 39 "o &7 F T ful leaders of labour ynions, the
Q@RM, THE WA A uE WIaT dEv practices of shakedown, extortion,
i . > Pur 3 _ - . embezzlement, fraud, bribery,
élil fr ;'m EF RTR aF A, theft, threats, beating, hijaking,
ET R W?;«'ﬁff T, 917 98 AAarad E’L kidnapping, and coercing those
aFAqE g\T’ Y- g_‘[ mmm who happen to be _obstacles to
N i il A £ the labour-bosses’ enrichment and
CAME B B L S U LA L domination. When labour ynions
T g f& Swa HHIFAT TAT are weak and the power of their
57 2, warT ¥ | TF 7W T ATEAT Ieaders greatly limited, they are:
i W A . practically free from graft, cor-
a’ FTH HAM, JT FETATL FT AFTAT ruption, ang other defects. As
T3 F7 TET | TIE S AT S their power grows, the labour
; o leaders assume social position
Y, HATET T - s a
@Eﬁ ? b i Et.tﬁ it % almost jdentical with that of the
¥ ¥rm et ¥ oawE afz big business exacutive”.
grfr

TN THIT AT LA F gy |
TT IRAEN AT AEATE | B IWMA
wer Afgfy ¥ ew weEw ¥ W) Ewedt Sotd g% &, 98 & Y
frar 2 Fr mR S srdw gl TR WY ST H A G
arrne A, F o e om o W fafew e A e gew W
g o A ¥ onw @ T X g 3 qfgma &
o gl o fAatr T w7 oam

) . “Appointments were secured by
g woft a1 IAT frrrr qﬁﬁ ?{} RLEL the most influential claimants—
g, zoform ddr feaft sew @ e not the most able. Necessarily
2 | i smE 2 fF fas fo 290 3 the administration of Government

. business was incompetent, un-
arafe il & werl s faar economic ang sometimes corrupt.

fiar 2, 37 di—Frwrasis  Ad-sqTeqr Too often the prizes went {o the
e ?ﬂ’l H——mrTeq ¥ OFY feqfT @ toadies, the hangers-on; virtue
' Ly " ]

R . had to be its gwn reward. A pat-
forg & Q12 Tga WEAAT HIT FE tern of social and political rela-

T 78 787 TR7 A faat § o s tionships flourished which satis-
- % A w e fied the select circle of important

R w \ personages; to continue, this sys-
T &Y geTw AR UuE ARfReY” tem needed to absorb steadily a
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proportion of the nouveau riche.
It had scant moral authority with
which to defend itself against re-
form; its defences were tradition,
the authority of wealth and—on
occasion—the coercive power of
the State”

¥ fyrar 7w 37 fafow maddz
RO TEF B X1 39 feal favrada
QITIATH IOX T o fae
NATINTFHN 3y favaa i
ST 1 e 3 § AT WA
&Y fealr 27 38 § 37 2af | wzrar
A FAranaTarqn gy,
AU F FATI AT 4T AT FArTifEAS
HIU FTIT A Q T G
g 140 AT T AT K T AT I
BT IMF NT AT TT | W2TT
1 OF 47 4 % f1 770 arrram
ESERERTE PaEcERE S ST ]
gzl 773w Fagievi 4 fasst 3aam
&, faerg 3w 97 QT IR
I TN A R AT HAA
¥ IR F ATATFAR | T2
feaT i a3 N wrIIFEND
T Q) #7, 703d & F41 77 TR
¥ A FR A A AN AL 9
F AR A A AN 2w 37§
SMT7 # A wAT AAWF § fw
FTI TF UF FIH < WIAT HATA(
wr qfma 2

T ®eqig § 7 fA737 ST T

A FF e f ofa & I g aga
qHaAdF ar f& g AT gwEfw

®T # AT AT FA F W
ELALY | ATETTATNRY AL A4 Y

g 2w F g4 370w ¥ 0F @<
F 71 wa & 4t fm fafaa atgm w1 N

qafr 3, 3T FA 757§, ITH AT

g1 7fgy, samfas arq & s

T «:fgq 1 IFFT A8 TF @ AT
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e 7 femr T g 1 & oF qEw
wal WZITT FY AT FH AT qEA G |
TR UF ISALTAT WA FT 13T FL
TN T AT FY AT T gww N
qwE w1 &= &, fafas afqw &1 9
g §, @fufasgam s1 9 &+ g,
grerr & 1 72 g 7 A farg fraifer
fee & "aToETar @A & fagfor @
A WA W7 GHY @r §, a8 i
XT84 § WA®T T3 aF o671 fag
&) &7 &, FE TF I A THA &1 HAA K
qu fear £ 1 g 8 3 wravas R
®F 4T T g AF FAMO KT F) AW
qATfET F77 § 72 IUTHT K1 AT F T=L
ITH FL W@ a4 §, 98 FA90 qF ALY
9T qET 1 QAW F qEY w47 A §
fF 737 qoer § I AITG T AT F
FATK ¥ aAM F ICA ARFT qM
farg Y F27 § qeF FL @ 75 1 TG
¥ oF qrT fHT AT F H1T 7T A1 FT
A g7 9% waAfe g = gar
feafT i wr ga 7147 74 & fir yraa
¥ M A078 a9 &, qAEAF AN
RN L, I & a9g §, XA H A
TIFIFAET qraaT TG AL ], IHH TG
¥ W AT FAMFQ 7 F fager
® QO 7@ ¥ FAifaq 7 FT 7
N TmET F ;T FTGAST FA
' T FH A AT 1T |

w7 § UF gEL WA wgagt
T T MTJZ AT A FT €N W=
f& a0 Tg § | v aAErias
) T3 T g v ofew frav §,
@A A AN wrefaQdr wiat
gIrFzaA i gguarafeaafeard
afeT aeqfeafa # §, 50 T FHT sgrr
S0 Fifed | g FA A 7 W A faw
T & grg fal F & I8
& & wraan § fie wadt A S arfiee @
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¥ AWM FAIL ArEY AW T4 &
IfFT AT AT AT Y, W FEAA
2 99 I fFemT & T F
@ ard #1 faw@rs 2w fF oaread
g §1€ oA T F oo arfeera & gfa
aerpafa e 4, wrw ¥ afy ww-
af 7Y @ 2, 77 7F 7@ 3 G
T AR FUT {7 ¥ yrer £1 wie
FAML &), AT # fem1d @, 9
¥ ME-HAT TGT WA F TI HAT G
FI AR A AG | FH IHI7 H A9 TF
A &Y TTHIT &1 W a1 H7 favarw E
f§ a7 & oF Gg1 & F AT IW &
qiq JREN T TEAT g, 71 W A W
qrag ¢, 39 & wfq awerdy fzam,
A7 % A G a1 Agra A T g
I 9y gar mat B F arfem
TATE FT FTAT ALY FL FFATE | oA
faq o7 gw w1z & fF 7am= 7 A7
oY mifeenT #1 wwAr g7 71 A IW
& g7 WA F1 fazm garag 4@ g2
AFAT §, 3F T T ATA F Ng-HaAH
® g3 W AT AE A 2 fw
9 Fw F HE Yy Tan qrafew T g1 fom
Y AT et ot 77 A, far oY
g § T ey qifgers F i g
%7 g At afvfeafs e #4T,
HF TET AAME ITA FGT A9 w1
Fwg 761 2 % T £ Far TifenT
qF ZET WEA QA1 I I
F1 foa &) aog @ gavT wifas fawre
Faraal & aqrfawa & 91 A 719§,
37 & eArd g WY & q% g winw
@ F7AT a3, A FHA AH WEgeAgw
FEATFTMTEAMA AT 77 7 T0F g
VI BAT AET WARET § | A7 aEd
& f gw ANt 1 favars ST F7A &
Fifwr 1 A7 Argafos oFa F
TGAT FT AT 27 F1 FIfIW FT
X7 AF 29 AvASfaE  wHeAT F71 EA
AT FY WA F1 AW AT F LA

229 (Ai) LSD-T.
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& Ffmy 7@ 7@ § 39 F )
&1 woAd F79 &1 FIfewr TG T g,
AT T% gW A ATFRRTfaFar & awe
#1 3faq wwy @IS AG wEd §

il OF wTAdT qEew { Ay gere
fear & f& oo 477 %) 2w sd= O
T 97 Fraw qg vw waa § ) fowm
9T ¥ ZH AAT I F ASIAT
o X 97 F1AW G @ w4 §, T4
ag § avwsifaw oFA FroATE
1 T gN FIEET AT FAGT F AR
9T FT9 AL T AFT § | ALEA
ar 2w G oF AEQ T E A fr
¥ Iy TOU4A A T T AT =T
fax w7 § waaw amfrs § w7 ¥ 3e0w
AT 1 o7 37 2w A1 w1 oy Arfew
X A ¥ Fewe 7w @y gwd anr-
fox & wa % Tggar &1 s q
&Y & a1 faeft v 3w & wfs 3@
wa ¥ ffet 9F17 F I0 £ w7 2
ar qar fegfa ¥ frwsa @Y &rd g
STt & 1 gAfaT g7 g7 97 A7 2H
IfFardt FaTeTA gEAT g AT oaR
oAt frafa g3 3w ¥ gerw T a7 F1€
e TR 2 PR S £ wE arTaw
qT gf v F1E GEY gEAr gwrd §mr
= w2 faw & a9 ¥ gwrT sava
Fzar €1 T qar Wt 7@ gnm fF arf-
& # s Sl areeifas g
g ar % #) feafer 3eaw g€ A 37 A7
#rr sfafra wremas & ) )

16,15 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]
afus & wfux wfaa s

FATHT F ST &7 AT FHIC 1A |
feaw uefufrezfra afaw, <fea=
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gfwra afaw, Ifeaw s afaw, fem
oifrafar afw, ffeam &ew =fam
wrfz st §o 78 wfew v Gan
® SQOAT FT JA I G 0 g
vHT ¥ & 7 AT Ay oA S F7
s wiEfen v wear § froag
Tt § st wigw W foen
81 & 5T KT AT H AT F | WA
gFA ¥ f9C @z g7 wawEs § 1 ag
T aw0 ¢ fo gw 9R o firag
¥ dr FT ®wy £ Fifow T £
IT 99 §F AWM F Fex &7 wiEm Qe
7 R FHA ¥ 3 A7 T qAIT R
w7 7= fages 1 foafy gew AT 2
AT TR RN WIAL TgT B ;A H
@ifas 1 &7 {97 F1 Ffow 7=
T AT § 1 eI qrEar &7 9T
¥ ga 9 T &, T IIETE S qEew
¥ 97 oY §, F6 @ FY AT A iy
X §, FHY A0 FF AT A= Ay
#1068 BT BT aEt ¥ FAT T
7 T TF FA GL WA AT AT AA
AT 7T TH GAT A AAT FHEAT
£ IT F1 qAIETT FA W A AR 731
& qE | TES faw agd smaww @ fE
W T FAW Foqal ¥ a7 T A A1
T OF AT FIGHL ¥ F FL FATEAT
T AT AAAT F T & GWH TF AT
aa QT Ffer gaTe AT |, gt
armfas e &, gy &fas s &
T ITIT &Y AT w@arET: we Trfed
foad oo w1 29 F9w uF A= AT
ad, Faw o W9 1 A4, F49 0F
g9 7 A4, Faq qF v F1 TE;
afer Qitam wdT & w7 § AW
w7 oY fegfiy goms 219, s A wrEAT
e FAA, AT AT TG 33 &t
FAAT A7 T AACATH] T TAUTT §F
T G 97 ZaA &7 & &7
aF | dfas €7 F gar SN &1 A1
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I F7 A0, 2T A9t ¥ qATA F
Feror o ozar a0 & s o @, A
gaern o wé §, 72 g A =R

T2 WA St 7 5w g w7 ofewm
grevzrfasar &t wrear &1 wwvHOA
a1 % fear &, fomr ggam &1 afcem
qw &1 grmag faww 399 ¥ fag
fear &, fomr ema 2w &1 sfas
fawrs wex & g fear 8, fow qaam
¥ AG AAEAT AEAT &7 TATIAT FT
%, &4 &Y g7 wrawr a7 ofvww 97 A
¥ wrd@mar &7 qEgAar o9y ®, &
Forom &var g, & faw & ew "wey
aweardi 1w mAAr ¥ 33
T |

e, g7 et T g §F g wii
FT TAGT 4741 § WIT H/IT F1 47402
E

ol (gei) o I
I, 97 AT F OUEE AN 'S
q# g7 g & IAE fAm & w7 #
geaE AT § )

Tg HATAE FY AT 9 0@ F Ao
A o TRT g A1 §8 Al A w1 #
Y FT E4TA HIFIGT F7A7 FEAT § |
# faw @Y7 77 g5 wAEY 67 WAAG
HE St F1 g AT g S &
¥ mrevmfrs wifs @qr oaET &
zqrfa #v4 & foo 7gr g ay
faorr | & T % fam g Fr AEEmAT
g g | AT faed &1 gaAgie-
quf AfT F AT IAT FeTHETH!
foreg o1 ga@ge AT g2 § AT 37
&1 o we wwr g, e qvy F wwA-
faw gem@ Ml 97 "Jegr=IT 1 q@l

§ wonwerwi @) e o, Wy A
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fegr 2Y a1 ford wafaesdt 2, =9
#t wfafsm et g7 o aer o g
21 2M F A1 woudeTsl AT T
ayr fagwe sw & 1 3w F7 fawmw
g | o v fawro gon 99 F A9
Tt qTAE 9 g ¥ TAT fE 9w oF
T & RN, IF qET gAIR WM
F worarg Famdl & Aferew § FaA a7
q1 fF 97 ga W &7 fawrom qmA o
w®EITF Frw A g A W A
WRTAT 93T 98 OF I BT ghm
T TRGTAATT T ATH e FY ATEAT |
afeT ga T@q § 5 oo o 7 faed
7T go & AT 37 A1 AvF A  #E
froszor aff gor 2 1 7@ TA W
& fr gza &1 g@ wg=a1 & i o A
W ar AR ¥ R AT AW
ST Z1 A § ITH TH AFIC AT qIAT
vz @ & fra B DA fdt ¥ wige
AqTeT g 7§ AT IT F| T2 F
n g7t feg wa & 97 F 737 FHaar
w8 ot @ 1 & FAr 3t g fF 9az
9 W1 Z1A7 g1, AfET g 3w H N
HETHETH AT § T 3ATX AW F T4
AT § ATIICE § A& agEeas AT E |
IT $T AWACHAT #1 &M FEAT, IT F
HEATA T TET FTAT, IT FTGIAT AT
T & aifaea & | & A g fw eae
3T AT FY FTAT W ArF7aT9= F a9
TINF FTO0 ITF FTTC A AT
T ¥ 3T T 77 o o afz gfafwar
Yt & A g gufdear &1 W ¥
T FCE T E | AW AT F X
garsAT giar & f e R f5w ae
¥ arewzrfay gaan A wf= & fag
yaet fear | & T a1 oF & D

T &T gAY wrEar § SifF AT
¥ fadr aqre 1 9arw § | 37 =Y
“HTOT AT arAn, #1§ A A AT,
geqT Wq TQINI, BIE qE=ar A ("
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i ag 717 wawn ¢ agi o zm
AT 33 gu & w7 AT AT IR He
ot @3 gu &, 7 SaeT w41 fF gt 3w §
grewerfas oFaT 9971 Avedfas e
7% 9F § F1aw FY oy | F gy oA
TEET AR ¥ amgar § fwoagt 9%
TETEETE] 9T A1 WY i’ g, |}y #7
Tk § I %7 grer & fag, goer ey
ST | fe F agr o o 5y @ Eqr
3T &1 aqA & ol w7 grate ¥ faR
qq A FA A T gFwTC #T Hg
& F gnfr o

ag Fgr AT § & arfeenT gt
NS IATET & | 3 &F AT IT F
UdE & U £ | I a1 & g W
qFT fFar arar & 1 g qEerHT &
a7 faft oft ot snfa & & &, ot g
wx17 F ooafaw g fr 3w & faQg
17 733 &, 3w ¥ ofgg ¥ a0 FO
& 97 & W | F fog a AR
? | IH 9FIT A N qoarias send
¥ aifF 3w & guiem demar & st
w2 dar FET E, 0 9’0 FA ¢, 39
1 FT AT ¥ QFA FY e F 1 F
T AR AT FT A MFAT FAT
argar g fF wrer siafw = & gwia-
qut gfez gATE FHTT & AT UF 9T I
FY gty 3fee gaTe FITE, a9 2w
& oY e Wit @, afast ¥
uer 7 g1, w179 § uFar g1, fauw
X grwSfas T S gFar w7
wifer £ e g1, ©F F1 "I ere faan
srar snfed | F g #7ar § fF gmra
g waTed g9 & fAQ qaer £

< A A oo faweET 2w R
W GEATH § q7 W A P |
BW ¥ FI9T a7 @Y & | WIS &7 Sfraw
w7 & sfeaaw Qiar o wr &, s
gX g AT w7 AT 6 T ¥ F A<
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[t =]
FIT A6 WRTAX G AT §, T H
5 mn @, Fwefl ¥, o few s
¥, IeEA SR F, 717 ag 797 A
gFT § fom &1 3w F g qETEer
FA Y T ) agi av fafawe
v ammr mwr e Sw ¥ fE
ot gerr A N faefoR Y § wwT
¥ 37 9 fa=rT g, fFT 37 frmrfom
T FE T ¥ W FX A Aww
¢ | =1 et #1 oY Foid iy, 99 #7
Pt or a3 @ & www a0
w&T gT @ afe qw ¥ guma #)
Wifrq @A & AT oAdE W A
/AT § a1 qRt TR T ArEAT ATy
FEAd 1A ey 1 qg A oFr
g Tfed a1fF 2w & e a1 77
feafa &, s Frer #7 freafa & g wr=
Fr feafa 7 Tor &7 e 57 9% ) &
19 FT STTT FAA F4IT WES F A
At 97 fremar =wgar g, 99 ¥ wiw
AT AT F 4gATA AT | F FeA £

‘& owE AT AT FEEfr
e huErm iy wEafar n”

I T AT FITATAT F1 FT AT FL
Wet Wi AT T ) WS 77,
YT F, FAATT FT AT FATAT
T HYT A7q | frgi 1 waardy 77 d3v
fegr mav 21 | & w9 F1 A wwiET
FTAT qgar § % wwedr @ a7 @
weeraTT 21 &, famw dfT 97 3==-
T q 97 A weTHT Far ¥, AR
g7 UHo UHo To FI AT THo Tro FI
a1 wfaeii F o= F18 g1, ST aHIL
a1 Wi GAr wred g AT § oo
W&z A A FHTT F, famg 77 saifas
HIHTT FT, 1 IT F1 9w § vy
FCA @, Fasq 7 OF Az 0¥ @
TEN 7 X, I HT TAETEL T F WA
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F ®THA 3T &7 A9 | gafey & JwmwAr
SRAT § fin g wfwet #) fagmrfont
&1 fFae wwme g &

o o feafe waTe 3 wqETe
oY wox @ F osmaEre A of @,
A7 frearw @ fe sl gart ?w w1
wfre s & gfror € e ¥
T o THo Ko F Y, 7 »ft wE wATH
FTAR & a1t ¥ gom ¢ ot 3y o
W FT HIWAT § | §9 "rAe ® fEdY
s o e wd f wrfey 1 W
Ruaret qg reT ARy # fo amwc
R AR g wIEE guet FLAT
AT ¥ FX | S spegeET w1 grey W™,
i qw w1 foreraa A 20 e
TR Wy & I S w2 e
fFy § & W@ Foraqer &, 97 ¥ gAY
Fzar & wrEa &, fE 3w @ oA @
wfier ¥ I wfq ow frema & A%
3 2wy & f5 ww o ag & 9t
A §, I wgvwr vk &1 & wEgA
g § 6 ey Ot wiwr & & ot
it & 9 fs 2w @ e nawaw

¥ grevfgsar & W1 ATOET
TR gt e o' F7 fs oae
¥ gl & O A e & -
3 shfgartg s arfgar 3 faeg
T3 FTAXT ATCT & | AGT IF HELIAT
®T qET §, W ft eI A %
w0 ¥ fore e st sy &, wETd
"TETC 9T AT W AT g W 9%
ft 1 e SR I wET Y TR
T TR Y, I A § B {anew
oz 7@t dradY fs 3 T g ETN
wEdt & | aw s § fr anf @
¥ o= ft weymmar fagsT fae
2 1 wTe wOETT WX TSR gl
B sl €, Afww ot aw
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faseewT v FFTU F T AN qwHA
o § 7 I w0 & A wwy § forw v
¥ wor wifed | 9@ AT @ ST
&Y 7 ® 1§ WY woe gY, FrE o Feror-
T8 savr 8, 37 F w= Tadifa sfus
ot ¢ ¥, T IEE g FO T a0
TEY faqr o wr & 1 & wrowT e
wiHfag FT wrer § 5 seqewar
W fraror ¥ for Tdg T 9T A
fY T a9, IT H AT §F WL wY
Fd gF & Tu forw gw & W9
oot wTEEi # F HEW €
¥ AWM ¥ qg wa I5Av F, ™y
qrzx &, fe gfosmt s fasios oY
et ¥ T AT Wm § ot enfy
g | W wfyFaz =rr wmay § fr
WeqsT WTEdi AT awer g gy i
¥, I sfeameat &1 froaoo &)
T &, AEA 9T A @ S Ay Ay
g, ot weq ufeq gt § 99 war
wHar & & mifr 3t awer gt A
gh 2 7w & oedt o a8 XA § FF
g @ oY faeaat @ g aeof
faur @T 9 W U9 & 9T IAFT
froseer =& gt & 1 7 fawd
i &Y ot ot @ § o § 1 @E
aF gfera 1 areqF & 9w gas anre
% wgg ww fegem & & oA oEw
wgra A A g &% s e
& W wrSfad FT SR g o

weregaT fraTTr &1 Tt wem
woar &, AfFA g v F ofraw F
qfade s & fag & STy
AT §, TF ar 9w for onfra
¥ ST T FY WY FEL ITAH Wiww
GeqTA ¥ AT & F | TE qH
FAT F1 T , IT AHI F OTR T
gfcri #Y X ¥ o wofw @ g
w2 ZFF o faamy # w1 €
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oA SiET AFT A FI TAS fow
ag faam 7 ey WY &, e og ¥
T fnft ofr & qw w2 W
e fr g ¥ 39 wrd s & ey
¥ 9T TR a1y o ¥ w97
geare £ ot | g8 wgawar g fs g
R WAY Sff q, g WA A, Wy
arefras Tw Sff §, 9 wy R @
@ § oar 99" & qew WA of ¥
AR 0T & feard 91 o9 aaan
w UK o faar | o, Ww© ag
seifens # &), a1 gawqs wodf
qr 9T g1 91 FIeww gy, gt &)
&= o & faer 78 ot & 1w ST
®Y T & fF q@re G 7 1w W}
vt faar @ o o fage @ % faar
t | ¥fFw agh a5 " TSw g
FT ATF &, I AT w1 fawe
feafa % =@ faar mar & 9w
o 7Y foar mar & 1 gfcew & fad
g &l § fF oaat adt F far o]
s # fad s 1 wavy famgr o o
o @Y ft st 1 sy fEar oo
T AR qT A7 R & A1Q A aga
ERETH G AT | | AICIAR /FTH
T ¥ fag R oA oft soeey
fe o | gfemt & omare & fag
G GG T T §, A 3l g
AT AEY QT | SR YT FT FTH
g ald & awan & 1 & T S
foF saer A 9 & A gfosmt & sraT
Y arAr 9 gy 39w fage o
®Y Fraar WG, afen § wgar g fr @
gradt & wft ant £t wmv gx
fqgam Ay T ERAE T @
THTT ¥ Frerg q4r § faad et
TF T FY GTH GGAAT § | TF FTAWT
iy & forgd €o WX § | JEW FTW
oF i FT AT G | 7 I S
I€ WX WTHTE AT 9eEm § o fF
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wEET § gAY & @it it wy s
@, ¥ T & A Y Ay

W aF WIGTF T FT A 8,
g ot fadw mw ¥ ww@
¢ o fao w4 & #1 & anfee
Faw g 7t g wifeq 5 gfeei ¥
ferdr weffarer S gw< qrer £ Fren
wt oy, afer v fow @R @R
FOT JART A F FT TqA ZHAT
aifed | gaF fau amaw goeew fad
wry eifge W IFET Siwrea fran
wifgy, s w73 fqm o & wgEar
¥t =fg7, @ F3x o7 =t o
for ga ¥ Fwore o § & il ar T
T FA A WE | AN FoAA A
fary fasw soer gy wifge o

TR o 7t 7Y feafa #Y g
FT 997 FC G &, | T | fawr %
qrETT ST FY AT K OFLT FA T
e far & | werar FRET 7 fOE
oo @ ¢ 9w wady # fawrfei
# AT W 00 Ay glaard fae
oifeT | At gw X & fr 39
g §THTE qewTr A A7 o
w1 &Y% g ¥ &Y =t § 1 g dvew
# @ W fagw sy W =g ofs
st gfafa & famfald ¢ a<g
¥ AR A ar g |

w7 & AFal § X # am ¥ 17
farsiy fraz #<am wmgaT g | W@t A
Mefal 1 gaw &, s it %
o wre et off ®)oaT g Al
gon & 1 <rdY Sl F g dm A
w1 @ FT IR Frer g7 F fo@w g
At ST Afort § Fler g 7Y gXav
wfaal & qoatem F1 @t gfwm #1
¥ fig & s, T faar
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T fao Y 7 717w o 5 frfm
soft & TPt vt afaw far mar
§ 1 o gfaume gt & o arfge
‘ﬁ"lﬁﬂ‘ﬁﬁl mwoﬁ'nmo
‘ﬁ"‘fl{\n ﬁoiﬁ'ﬁlaﬁﬂq’agﬁ’m’
BT IR § AfET a9 w0 A )
¥ T Y A 2T AR | 5—qq-
tY ¥ ST @ w9 giaay 3%
fom <t of ag ot amow & o iy @
o g ot 3§ IR fE
forera a1 ag off arow & fear mar &
fur T gt ¥ fF @ 7 wrew
ot #YE ¥ wferara T 3 faeg qery oz
wfeag & A gark a0 £ AN A5
# e e afen g 7@ frsmar
¥ fF qrzg o &1 F71 97 7 5 9w
fogE a7 & &0 wY FEEY At §
T YT ALY T A9 TF ZATT G-
FF W gAET FHATC VAT | WTOET
o= FRIT T THTT TTC I AT =172 |
ora fad qe2t 9T 7R S oqr e
5T @ ¢ | oz @ & A &Y a| e g
WY T R A7 AFEl § aga w9
= foear & 1 & 9% W0 5w T
§ @ri wy fai aEToar SR A
I AEF FOT a9 I6 IARr Iwfa
gt gnft | & fex fraew Fom e
g & e g7 AR e 2 )

g A A fag A ¥
weE FEAT e g | xwe wdEi w7
g T gt @ 1 & S e e
a1q ot #Y s & wgE W fay
At Aifr X g @1 AT e oft o
¥EE 9T @ Wy § | e frmam
tfFa w A = gagEs ard
@ |

§F WK ¥ g HIRT gAY
Lol
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Shri Ramachandra Ulaka (Kora-
put): Mr. Deputy-Speaker, Sir, I

ihank you very much for giving me
thus chance to speak on the Demands
tor Grants under the control of the
Minustry of Home Affairs.

1 congratulate the Ministry for their
outskanuiung pertormance during the
year, 'This Mustry deals with so
many subjects and I would like to
Geal mainly with the welfare of the
lribals.  You know, S.r, the tribals are
the poorest in  the country. They
have been dispossessed of everything
Lhay they had m the past. ‘ilie tribals
are very backward economically, so-
clally and educationally. Most of the
tribals cemain in the forests and jung-
les as 1L the forests and jungles be-
long w them. ‘I'hey are hard workers,
They are masters of the forests. They
get everyuung that they wanted from
the torest. Thewr economic condition
s very piuable. The Government has
iU see that their econumic condition is
umpiroved. Unless their economic
condition 1s improved, they will re-
main as birds and beasts of jungles
and they will never come up equal to
the level of the majority community.

The tribals have a habit of shifting
cultivation. After cultivating some
place for a year or two they go to
some other place due to soil erosion
or other reason. They never stick to
some place and improve the cultiva-
tion there. The result is that the per
acre yield is very low.

The Government have established
some tribal development blocks ex-
clusively for the weltare of the tribals.
But if the tribals do not get any bene-
fit from these tribal development
blocks, what is the use of spending so
much money in the name of welfare
of the tribals. Actually huge amounts
of money are spent in tribal develop-
ment biocks but other sections of peo-
ple from the majority community en-
joy the benefit, Just as we eat pra-
sadam in the name of God—we offer
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Him so many dishes but he won't eat
anything out of those dishes and we
will eat everything in the name of
God—huge amounts of money are
being spent in the name of tribals and
other sections of the people are en-
joying the benefit. I will give one
simple example. 1 have seen some
adivasi hostels in my State. The adi-
vasi hostels have been constructed
purely from the welfare funds. But 1
see that in a tribal hostel there is not
a single tribal student but students
belonging to the majority community
are staying.

So, L request the Government that
Government should not spend huge
amounts in the name of Tribals if the
Tribals would not get any benefit out
of these schemes and Government
shiould formulate such schemes which
would give the maximum benefit to
the Tribals or other weaker sections
of the people. Some funds allotted
for the Tribals are being utilised for
the general people of the majority
comimunity, but nothing has been
spent out of the general funds for the
welfare of the Tribals or the weaker
sections of the people. So, I request
the Government to divert some funds
from the general funds exclusively
for the welfare of the Scheduled
Castes, the Scheduled Tribes and other
Backward Classes people.

While speaking about the welfare of
the Tribals, I would like to speak
about the welfare of the Tribals in
my own ‘State, Orissa, particularly in
iy district, Koraput. The Tribals of
Koraput District are very backward,
economically, socially and educational-
ly. Some people might have been
under the impression that the Tribals
of Koraput District have been deve-
loped and they have come to the level
of the general people of the majority
community, but I can say that not
even a single Tribal community of
Orissa has been developed substantial-
ly and has come equal to the level of
the general people.

Take the case of Koraput. In the
district of Koraput there are only
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three Scheduled Tribes graduates and
there will be hardly four or five matri-
culates among the Tribals. Then,
how can we say that the Tribals have
been developed sufficiently?

Take their economic condition. Ex-
eept for a few Tribals having some
megligible amount of land, the majo-
rity of the Tribals are landless. They
are hard workers but in spite of their
hard labour they get hardly twelve
annas or a rupee per day which is
quite insufficient for him and for his

family, The Tribals never get this
income daily. Sometimes they have
to live on an empty stomach. By

selling fuel or firewood they get only
a very little amount which also is
quite insufficient for the family.

Then, take the ecase of their hous-
ing facilities. Most of the Tribals
live under the trees and on the top
of the hills like the Rishis of olden
days. Some Tribals have small huts.
They are so poor that they are not
able to construct small huts also.
About a dozen and a half people live
in one small hut, Fire is fhe biggest
enemy of these Tribals. This is the
case of Tribals living in the jungles
and on the top of the hills.

Then, take the case of the Tribals
of the plain areas. The same is the
case with the Tribals of the plain
areas also. Some Tribals in Koraput
and Ganjam districts, namely, the
Lonja Souras, are half-naked or fully
naked. They do not know what the
meaning of cloth is. So, how can you
say that the Tribal communities of
Orissa have been developed and have
eome equal to the level of the general
people of the majority community?

Our welfare schemes have been en-
trusted to the Panchayats and Pancha-
yat Samitis, but you must have known
that the Panchayats and the Pancha-
yat Samitis are not doing anything
good for the Tribals. They do some
superficial work and in order to get
some award from the high officers they
do some work in the wurban areas.

APRIL 13, 1964
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They totally forget the rural sector,
the Tribal people and the weaker sec-
tions of the people. The develop-
ment programmes never go to the in-
terior places and they do that in such
a way that everybody can go there
easily and give some reward.

Panchayats and Panchayat Samitis
are highly represented by the general
people and they do not care to see
and implement the Tribal schemes
properly. Hence 1 request that for
the smooth and speedy implementa-
tion of the welfare schemes proper
representation has to be given to the
Tribals and Harijans in the Pancha-
vats and Panchayat Samitis.

I have seen some Adivasi colonies
in my own State. Government have
spent some huge amounts in the Adi-
vasi colonies but no Tribal is going
to remain in the colonies. They never
like to leave their original places and
£o to the colonies for residing. If we
compel the Tribals they, will go there,
remain there for one or two Yyears
and then they give up the colonies
and go back to their original places.
There may be provision of land in the
colonies, but they never like to leave
their original place. If Government
really wants to provide them housing
facilities, I would suggest to Govern-
ment to provide suitable housing faci-
lities and some land to them in the
same place where the Tribal people
originally resided. This is the only
way by which we can provide some
housing facilities to the tribals.

Coming to pre-matric stipends in my
State ,most of the tribals and Harijan
students are not able to continue their
studies in High School due to the fact
that they get a very low rate of pre-
matric stipends and that rate of sti-
pends does not give any benefit to the
tribals. There are Harijan students.
They cannot depend upon their par-
ents because their parents are very
poor. So, the ultimate result is that
they are bound to discontinue their
studies at the High School stage. The
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present rate of stipends does not bene-
fit them. So, in order to give encou-
ragement to these tribals and Harijan
students, the Government should in-
crease the rate of pre-matric stipends.

To improve the economic conditions
of the tribals, the Government should
arrange some schemes for training the
tribal candidates and Harijan candi-
dates in industries and increase the
number of trainees. These tribals and
Harijans do not possess any money
for doing any business. So, they must
be given some small loans through
suitable agencies and they may be
allowed to repay the amount in sui-
table instalments. Small scale and
cottage industries should be organised
exclusively for the welfare of these
scheduled castes and scheduled tribes.

Coming to corruption, I may say
that corruption is vitally linked with
discipline. In other words, corrup-
tion is the worst form of indiscipline.
Now-a-days, indiscipline is on the in-
crease and hence corruption is also on
the increase. So, in order to root out
sorruption, we must root out indisci-
pline. Today we see that our prohi-
bition policy is not successful in many
parts of the country. This is due to
the fact that there 1is indiscipline
amongst the officials in the Police and
Excise departments. Some people in
these departments are the supporters
of this because they get some illegal
gratification. I do not say that every-
body who enters into this service is
bad. There are some good persons
also. Unless these people become
strict, our prohibition policy will not
be successful.

Regarding the tribal development
blocks in my ‘State, I congratulate the
Ministry that they have sanctioned 62
tribal development blocks to Orissa
and I am very glad to know that 8
tribal development blocks are going to
be opened in the district of Koraput
during fHe year 1964-85. There are
some N.ES. blocks in my State which
are actually situated in the tribal
areas. Due to the 50 per cent match-
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ing contribution many development
works could not be completed. Hence
1 request the Government to convert
these N.E.S. blocks into tribal deve-
lopnmient blocks in areas where the
tribal concentration is more.

Then, proper survey has to be made
of unemployed graduates amongst the
scheduled castes and scheduled tribes
and they must be provided with sui-
table jobs. Proper representation has
to be given to the scheduled castes
and scheduled tribes in the Union
Public Service Commission and in the
State Public Service Commissions.

In my State, the Government have
organised some multi-purpose co-
operative societies ang forest co-
cperatvie societies. The objective of
tacse societies is to protect the Adiva-
sis from the exploitation of the mer-
chants. But if the members of the
cooperative soceities exploit the tri-
bals, whom are we to complaint to?
During the course of my tour in my
area, hundreds of tribals have come
before me and complained against the

activities of the societies. They teold
me that they are not actually very
happy with the activities of the

societies. The society people are
cheating the tribals in the pur-
chase of forest produce from the tri-
bals. In this regard, I would suggest
to Government that they should give
every protection to the tribals and
they must see that the tribal interests
are not affected in any way by these
societies. The tribals may be allow-
ed to sell their forest produce inde-
pendently and in the competitive
market; whoever may purchase the
produce, the tribals should get a rea-
sonable price.

Regarding communications in my
State, of course, sonte road work has
been done in the rural sector. But
we cannot say that since communica-
tion in the rural sector has improved,
therefore, the condition of the tribals
has improved. We should not mea-
sure the development of the tribals by
the mileage of roads constructed.
Some people might be under the im-
pression that since communication has
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been opened from the urban place to
the rural place, therefore, the condi-
tion of the tribals has improved. 1
may point out that whether there is a
road or not, the tribal people will
always find their own way to go to
the villages and towns and purchase
their daily needs. I do not say that
communication in the rural areas
should not be improved, but we should
not judge the development of tribals
with the yard-stick of ‘the mileage of
roads constructed.

Regarding the recognition of the All
India Audit and Accounts Association,
1 may say that the recognition was
withdrawn in 1959 on the basis of the
charge that the association had given
a memorandum to the Pay Commis-
swn requesting that the employees be
brought under the control of a Minis-
try. In 1961, Government had laid
down the policy regardnig restoring ot
recognition to the de-recognised asso-
ciations. In terms of that policy,
particularly because of the decision of
Government to introduce a consulta-
tive machinery for the employees, I
would request that they may give re-
cognition once again to this associa-
tion. About 50 employees of the
Indian Audit and Accounts Depart-
ment are still out of service, due to
their having participated in the strike
of 1960. I request that they must be
reinstated immediately.

With these words, 1 support the

Demands of this Ministry.

st ®o WYo =AW (FTAIC) :
e AR YA, T ¥ T v & qg 7,
=t =1, F g=rER I AR §
IR Tt oy A ¥ gArt Fw A
WeTHEqE | Y Taardy #7 | F awEan
g fF aF ag Foar 91 AHAIYL 91
TIGET T, A I A IR AEY
faur, 1, s e &g fa=n €1, a7 9]
FW g6 g @ FT gt g w
srot Y ford gral ¥ @ & anmi
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¢ oTH 3@ =i @ oft ¥ iR
iy St 31 gl Fr gz @ R 1 IARY
gtz 3 g0 ¥ oF ara &Y fee ar
festrar wrga g 5 #2F mifsems ol
TART & g dr T owwE F | I
gl mardl agAT W gETR ATEal
A gt & wrq 9 qata fear g,
IHY gH FF Tfaw § | U J0H I
T8 WY YET 9% WU W FEHET F AT
forar w7 gary v agr & & d9-
FIAT ATET FT FT9 FT a1 gHTL 2T &
g g Teui A} T@AT F7 AT F
FAa faif sy sz T T Ar 3 F
W 3y e 2 fF arfea ¥ |
forfer amf r gz qawr frm B
ofz #1¢ ffr fegearft §1 w0 %
g1 fa afaem £ g3 ¥ T
F A9 & A 9% e Fam, A
#t w7 wrfae wEewr osAw femn
ARem | s § qifEeAr 4 g9 g
feramar goat & ar &7 g g, v
¥ myman g fo o wvw # & 0w
qq Fg "EaT g F ofFeT $1 1@
qeET, 1 f& smda, aaifaar w1
H @ i Fr FoqAAT a9 FT G
1k &, agefe A IR F W
T &, e W awIiA g IR A
T A AR A L 2 fr 9w
LR REE Lol

TSt AT HY §F TF F 1 ATH ST
¥ grm fa o T #F gEHe X =
g e At § A it & ey
frg oy & "t fegem & &
&1 & ag ¥ sy e g fropm
wgt ¥ arewifas & gu, ITH &
mifer & emgT FT g9 471 &Y
wa & fa Sy e st ofr werarfiEar
¥R fge W @ T
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wfra &< ey § fager e
aifrear @ fraefrgadt @37 1 o
g o &t # &Y, Afew fec s & g
At ¥ ag wgr g § fr wra ofs-
' & e o adF ¥ e
R gEd gl § wdafear w323
§, =g gawy g ¥ am # ifww
F1 5@ & qifaer ¥ omEEi # A
FZATE, A AW qAGA A AR
g aff ¥\ W F frree )
AYAT & GATAET wY FH 7Y T
ug A & A g 6 fergema & o
fgegeardt o frg @ gu *ff oifeea
¥ A £ § W o e g
AL

W4 wager wrgd o fad u
QY H et g (% o ag a7 a1 g
9T §F A9ET T, a1 gF §F 1 4E
WEgA 7 4 [ UF weq Y 39 Wig
" gF Aq7A TAT o714, dg AAT-
aifas Iga & qanfas 481 & 1 ag o
fed q, afew swi arz a8 §9 welq
I ST ATA I A | qH AT HAH
g % oF wawr F I g gefaw
qAE A AT A F IR FE(F
78 farrl iR & YT gafeg o7 @Y
TET WAL TIHIT Y FIE B g1 Wy,
da Y 31F &, 3t 7 s ' AR
e & wverg ey Wfedt & ae # oM
w3 & 5 ag g3 FroF w1 | AF
T T8t {7 g3 srorarear

@ "1 HEd B T WK

A A 5@ v F e fer, wmife g
gt Trey v S g alF & g
qaa= war o | Afwa fErdm &
Tz WAL qE FIVHIT AT I wiaex
& Ak # uF gwr 57 fQ@ ag wEw F
FIAX W I devw A F qAGeH

CHAITRA 24, 1886 (SAKA)

for Grants 10842
w23 &Y, Fifow w7, A fergearT &
AT FAT ITRT AIH TG TG, TG
HSeAl HIGE 1 a1 UGATTHR ZIHT
wrfew, &fF g7 wrao & sdfva g 2
g fa T 343 f 3w qgmrawl
&1, 98 TEMARAAET 7T @ § A%
W F A AT FH FT AT QS
®E

Tafae § g w=ir & frg g sem
f& Freedic & 79q F1 B a (w47
S(Ta HYZ THFT G G2 AW g1 A0fEe |
ag FTIHIT 3T 7AAT 7)1 8, afew fgwg-
&1 FT weer § | o adod: & fgrgen
FI AT WYL T FTFANT G BHAT F7
41 & f& g7 A1 o7 9 7 OF g
e ofr Srfaa ®1 7FF oF 771, aqife
ag 9u gaR feg ofzm &, =€l
glra: & FTUHIT Fr UF U I
s o7 gme fag ofga & ol gwsd
qrfFeaT #1 #9H & AT W @A §F
forg dmve =&Y & | o7 wrEm &1 wEw
g =iy fa a7 ms oF 7va @
THE BT AR(AAT A IAST AN
farar 2, &t #°4Y S famra = gw s
It T A g fen fx #vediw £
SHAT—AET FITHIT FT SHAT Y,
afer fggem &1 seen—ars ol
¥ @g fEe 77 T A fF Frene feg-
&R # & A fgrgene i wrefiz £
safag FIIT & waw 1 A A
IBMET ST HEAT § | WX W@ dE"
IS, A1 TG AIHTT IR AR
F 71 7 7, Afe fgrgmmst £ s
IAERT TEET T | qAT 3 & AU I+
FT AT F TG F @ T s
WY FRr s 5 7y £ fergmm &
HITHHT | ITHT §1% qa® & T8 aar
T anfge f ag wvediT & ark & qer
T A w5 |
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[t @o AYo FAHAT]

wra arfeeam & A gu g fx 97
AT 9z 7Q ], Afww & ag Fgar wwgw
g e ST F1 w20V F3E ¥ A
ZAT FTHTT FY T T QUCE {TA F7
qYer faa f& agi oX oF qHT FEAIT
o ardr, fre g S 8 fawe
| AfFT @ wwar @ fE agr 9
W1 1 d1qarn g, formsr srofie
®! AT TS FT 7 | ITAFT AS 0 T
& f mrst ot A o qrEw A @A &
for ¥ & WY 3T Al A g §
graite I Aifery & cAfamrz w51
fearoe YT 2, Afa=r foz o 91 5w
it FEgm 0 7 v aEm § fx
vt #1 wfgw 7 7 7 qrgg N aw e
f RT3 TR ¥ e waqa 7
# faq sty 7 argx wrq §, a1 arfa-
1 F gy T 40 g1 fay araa

7 gaar g ¥ fergmna &1 s
AT T X7 & A o wren &
7Y F GAAA F JATT TAAA FT
Ffo Fo1, a1 17 A F A a0
o A & 747 97 Frfaqt F faas
I 91, a8 AT AT fars a3m, [
w1 F FzoT 79T FY qAGIA FA
F1 Fyforr w27

A1 ZT FAFAT iR T F Y
¢ I AT X IFA I3 qFeT A
ofm faar } w99 ¥ ag awa
gu & 1 AfFT oF Ay Ay wAw
& o€ & 1 FeA & awrw frardf
T A, 70 A T A oF i
#1 " F  FaAF v # mwr A%
a1 mrew Al faar o @ 0w
T A F q3F ¥ A qfE &Y
AT F I AT AT, IHF AL H IA
J A Wi Y o sy qEr w@t
X ag Fg 77 A4 wAr  fE wre @

APRIL 13, 1964

for Grants

TR A AT TG FT AT FA A Fgr
wgl 9% W wafor g€ 8, IEE At |
{1 T F7IET W | g AT Avfo
ITT & 47 A qH F ALY WA g
WY AHTH AM TR & R o g,
St BreT FvaT AT A4r g, e gean
F7 &1 My &, INET FI9 &Y, EAran
TEFT A4 AT AT FT AT AT AT
g Sasr ww,  ar FA TEE
i F1 mrzw 74 2 fear srAr @
g gafaq ot 7Y 2 f5 s F fa=
st mgur ¢ frag gfemr @1 wrad
7 gfem 71 ahae fomet Tt ¥ ag
ArfAgre awT wrO TAn, wE far
wAT 71 froger a1 4E & ey awe
¥ 7Y FTang o TEr 7 s A
FfeaidmagssEos a 9]
2 ar Fuar g7 w1 famr  arAw =l
G TTH AR AT gU § AT gL
grdT wred ¥ wmag faw ot 9F § oR
Tz HaT ot  fred &7 3 Fifow 7T @
g, AR IR fAzdr o w4}
# fraga s w3 fr oo oww
AMiF oA # g, TR AW AT E T
=&Y, 3aF! g7 77 famr srr e
J= fF AT T WEET FEFAT
WET W g qFT &, TEIW aTAGAT AT
A A #r qvw §, faandt gt
# 76 ¥ A AW AT a1 qFE, A
&rq NI F7F qrdAr w7 g o gare
AT AT W FT F AT H AT FT WA
2 % arfe al & faall & v g Q)
el

17.30 hra

Q% HIAAN W€ Arfan ate
CAN

st Wo Wo AT : & argar g fF
HAT AT TH /I T 47 T |

10844
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wx f feda wngfemr ey FaX ¥ 49
FEAT T § | F o7 wET H wrwor } @r
fA gz gm o g i 2w & g
AT @, Wt wEig ot W we
T git fr 2w F queerEr @ oAt
%1 fage ®T Fa1 Tifed, et s
weTT agt g & 1 gad A feww
wF ¥ qr¢ & § FE0 qEar g |
Wi W ot agT & e firgar
g | 78 7= F 2 AT agew faga
¥, o1 Qg 3T HYT A7 A o "
1 F9 ¥ @ £ | I NGW H WY
FHE wEwi # o e AT fehw we
four &5 & qed a=< 0% &1 9@
gFeAr & faerw &feoedr a1 Ao
qr | 72 T9 A1A 9 ¥ 7 AT IAR!
a7 TEAE dfaw 07 g faan
g1 G IART AT BT AT & A1 g
AT F AT ATEW § AT ZAL A FTAFA
AMT 775 & 34F T wAT T T4 Frer
AT &, W AWE § A WA 21 3%
e ¥ o 79 g9 /T ITH SEA
Naggm X afs swgaww g
QAT TEHEHAT 421 31 A% fF ;e
wferydly am «m B3 w1 AW g
AN wg AAFiIfEF TETT IT AW FY
fom &t et o 7 maer § firegaic
&< foar war &, WY org THdr 2, a9y
QIATAT § BIT THAT & | IAR 7 WIT
0T far I A & A wwaar M€ A
grm afes g7 wefafrgem &1 awr
GIT geag & g

W fega we gfemr ss@ #7
AT Tt gy @) ¥ wiqrer & fwar
AT | 77T UT BIZ BT T=41 &7 gAF
gy a9 ¥ a= 7 foav waw g
¥ sraar 9 g fr 57 v ¥ awy
frmar Travigre Swrt ®), fRaw Eaw
AT F), fETd N arard w7 vt
#t, i g /), fras S=h-

CHAITRA 24, 1886 (SAKA)
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Tl F AT TFEr § 7 O ATAT
geaTe A ¥ g€ A W 17 s
& qea am &1 fregane &7 foar
W gar wew g g fe o e
for a1 femm 9w W, P
T w1 wrfe # w1€ a6 o1 r 7
far & ag 3w feeare fear o
Faa1, fag a8 or s 9 a1 7 oF
awr @t fyad qz4 I+ froane
foFar o e av | Fargar g fF 2
A1 AF § TAFT TTE AT A F

for Grants

gq & fegzw ardfaq & ary ¥
O 9F FA AqEAT§ | F A wFiwT
F1 gaaTs 241 § fir qego &1 ggam™
& qE 34 e 7 39 2w § gEar
7&Y 1A T1fed | 78 Y =B A 2
& At wggw 7o g ¥ ozzAm Adl
2t T | A ¥ 79 s=fE gw
AT TITAT &1 FTHAT TAAT AMEA
&, 20 ¥ FarsaE A ey §, 3o
Fai ArEd § 1 e e wefaea
F a7 ¥ g9 wg ww 4T 7€ § | 78 w_Y
T % fF g AT gF W glg
fear &) fozesy T fae & Eware
FHAY g1 9% § | ¥ fAgeT s
T1eAT § I ggae 41 g% qIHT v
iT FATh FAEEfEl & 9T avg
¥ ¢ FF A7 WIFET T TAT KT TR
§ pTv @Y &1 % frAwogwn &0
T § FA FIO TS (B E,
M F1 W 5w § 7 9w % ag
q7 FT§ ZWAT F7AT &, IAHT ATATHI
oYT T@Al &1 g5E qz4 #7 Srfow
F7a1 § At § g0 e F7 3q4T
AFEAT FId E, T q= F ) 4
FF ¥ ITH AT FAAT X ®) TEY
FgT ATAT X | F T FIATH FA
# 7 ot T F WO T F T A
Zay ¥, wogd &7 S fey 2w
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[ 7o Yo 17T
AT TR 499 FTF FArw I507 &, 7
AT AL BT | AA T gEAT T AP
A7, 3% W A5 Fq

IqreaN WERW W WU Ay
|

Shri S. M. Banerjee: I will take

five minutes, Sir.

Mr. Deputy-Speaker: There is no

time for independents.
Shri S. M. Banerjee:

some time. I will
minutes more.

& wzar =iz g oma feeer
wrafas & I 31 AT A7 F1 A
Frfgd | TR ITH gEAA AT ZF
grafza AR A F EF AE
ATXA, 29 AGT ZA T F /T FEAA
®15 7 D) | AT AISTATEST  aATe
§ At Mgaww v wE B, Aw AW A
Ty TE @ AT ey o

o7 & gfadg & femrfam Far
¥ $% weAl TEaT & | "W gfear
mifse de oFEzA ogifmows & arv
¥ oot mx aqrf 7 forw fFar 2 ) 37wy
frearfaoa & arx & it 75 g2 7
79T ¥ 1 W @t ar @ P A o
ate fafegdy o1 a1 wrgAw fafasy
%1 ATE 7. frger 7 ar fa=y 7Y fafaey
1 frsern 3 A ag F2197 uF mifeer
FITH 97 AW ALY g1 & W qar
1w 1 & fr a7 fegema § agafa
& Ay 73 & | fogzdy wrafers €7 fawrfor
39 7 AN Y g 2, g fawrf
i qg_‘r' gar # mg faepw
TAT &9 £ | TAF! T AE ¥ A
g Zm =fed o
nefafafea fromd w1 fas gare -
47 arga 7 e 1 kEfoee ¥ afafew

F ATt W uF w17 w1 faerfaen o0 @ 3,

APRIL 18, 1064

In indepen-
dent India, Independents should have
take only three

for Grants 10848
TE ST AT wmwb qYoo ¥

w0 wfdz 0 & Frat 919 o 31

mmﬂgmaﬁa’tﬂ'\'a‘tqﬁ%

ﬂ?fmﬁﬂﬂwfm‘rmqqg‘ff‘m

T 2 0 & 9rear § fr e s

Arfrafedt & s o7 g/ ey

§ARAR B R 7 & qowe Y 3

TF HAL F A 3 A & oA

I Az & gAvfaw Z wifEd |

’ﬂ'?ﬁ't’,ﬂo Fro 7o Eﬂ"_l‘lc o
AFo & AL ¥ B FgA1 T1RAT F |
To Eo Hlo &Y T FT Gew a7 FT
famrfrer dade w0t F 37 A7 e
TR WS AT A AT A T 2
aEATT fam ST oA grft oft & ogw
fefedt 7 omw & & =9 o1 =0 o
Z 1 T = A fefAedr # o fm
A1, g fafrgt § o of &1 & s
g fv 3991 7omer T ¥ ww w5 qAE
A {75 § 0o o o 31 wHAT
To Fto Ao 1 woyar, Atz a7
TAAT, GIRINT ®vd, dfAAfET wow
mfz ®1 wEAAES faar S, SR
AT AT SR 2T AT FT STF |

wa & safepewer foved & A @
T FIAT ATZAT F | A A Ao
I At & | o7 gt 19 T i fer &Y
ﬁ'p-ﬁ;’% ‘Mr. Banerjee is a very hard
worker’ afyw % foam famrsar 3

‘but if he chooses to work fr=rafi-

A & oW faam frar A @,
e ieice SUIE S A ciE T A
#£ Fo fr@  famwr sEm o 2
FIT $9 T fraled & art F 3@ A |
T AE Wt 19 FT e s qrfEd

o § & g & FE S g
f& mw awr mfaet ®1 AT & qma
JATZH, ATENETfIEAT #1 TifEE, -
W & gua ¥ wa ey, MO W A
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& Mg ¢ 9 T & a9 AJm oA
Frofe ¥ wae 7 gfedm T o

ot wwEw ;. ST WEIRd, ag
R7 & g AH ST ¥ re a1 Ay
i fou & wowt g 34T B

Ty T=TE & wifew iy & A
At ¥ ¥ g9 wF T ARATE R
fordr & aiwr arE & w07 wfxardh T
g1 & o wAe §, 5 A o A
§ 97 1 g9 3 ¥ g a1 39 R
T §, I A AHEAT B AR § §D
yaeq at fr o # &feT & wuer aga
iy & Al § IT 1 gosET TE A
TET & | TRt A o A T &, H
T3 & A1 T &, agt wsE qwrd 2y
g, = a= mrfearfal & foo osaw
o afas ¥ wfar @@= Tifed

sfendt i e # T ¥, aga
T F A 7 @ E 1 S At
F FraTyfea qravgdia ot ot el §
¥ wrgan g i et 7 o1 g g
qg TAH IT F1 A4 qOA ¥ faq
far T WfEd | wEET & fow Tl
arfg &t giaast w1 37 & far e
oY agT IEE § | WIRA ArfearEr A6
NIF & qIET ¥ RS £ 0T e § ey
IR T AT IH FT T AG TS
sfeafaat #1 31 fte & 98 aga adeEt
¥ AT & | W S R OEAT 0T F2r
WA a1 9g AgT Aed AGr Ewm, gAT
TR F AT | T T GUTEAT AT A
¥ T Tt foreerdy 3 1 sttt £
TE & &Y ST gL AT A WS § A
F off gw dFaE Fea & | A7 fE AL o
¥ ot g gt A A o & 9w
& o) wrfzarfedt & @ qgT ¥ 08
&F T & | 99 ¥ &, 99 & e o
I F W g w w AT oo
T ®T & a® AT w7 AT dar

CHAITRA 24, 1886 (SAKA)

for Grants 10850

& sef smferanferat #71 T @ | TR
afafr % o § 37 & wravw § 7@
mr & fr aw A fmas wafadt
S 98 Fewifene st agemdt
¢ afeT el & dar 1€ ez S
T 2@ H 72w A e dte
TTo WHAT T AT a1 A1 F715 1@’ $7
ST ZY AT 21 4T & 8 San
qIeT &9 AT Y | ewifeue guE &
=T @ ¥ ff Y F19 gg7 F q-
feerr g wIfEY TH ¥ A FW & d
dFat AR & waw &Y 21 07 & | gEfen
T aEAr @ fr daad awa wfawe
T FTIAFT GIET FT 4T IF F F9E
o1 9%t 2 1 IF FOR Y fawrfon &
GAATT TH AW FT AT @D S
=1fzy | 7 W sifeafrai S oS
7 TE ¢ 39 & f S § el aTe-
FT afafa #t foE &1 § @ 71
Ig &t faarfoat o e fagr oraT
=nfed

T ar & o & qreA a7 @
=g g fr fea 71 9ee ¥ Hrag
FATHT ¥ T QBT AT AT gIA F AL
F fr ot agi 9T Y T I SrEe &
I F OO AT WINT WIOET AT FEAT
faaft & | 7 7% %@ FT 3@ FET @
fe fomr aw@ & 35 &7 g=47 ST F@4T
AT & | X AT FT SaTH A4 F qgr
3% WTOTHT & Wit ®Y & 48 9%
faat sfeai & SO wieT-wifeEi &
ATH A F T I & THA HI GAATAT A7
=1fgd v, afdw S9 g% &7 @A
qET & 1 Tafad sarEr i sur wfead
§eT AT E

T ZEAAT T & wI9T Wifagt Ay
fodte #§ gemrer @7 gava fam A @
T ZAA F TINT JoET F oA &
frramrer a2 | g wHT H JorE &7 AT
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[=fr xww=)

a1 T FAA § 39 F Az T AR
gt & wfasrd 30 FE # W@ o=
98YY ¥ 850 W Fg qoT | IW A
AT F TR F A A fAw 7 w9
B W AEY wTaT F fAwe o qAme
F TS F T H AT M0 ATHAT A FY
foq¥e & 3w ¥ forar g @ ¥y Fo
R, I Ao q&v 0¥, fF F17 gd«1
WTST WO § | WA QY F e gqAr
N % F 3 qfa7 fomd | @ &
e § QEYY F 980 AF AT TgT FY
S g FAT IFA TS A=0AT |
o I AT g7 7 ot fF 70w &
®Y T ¥ defafager o1 v faar
M5 Wga /1T grast #1 e § f+
T EIHT T AT TSI & | AT AR
Wiga & 91 A% gHAT A3 T© I
a1 f¥ Tgr #1 w7913 @ afe
wY 9853 # gH w1 Twa § f¥ T
gAY T YT FT Vv ATATHT F qEAT
¥ fear AT | UF 937 AgAqw ara & f@
TgH 9 LT A7 A7 anfa g fom €7
AT & GATT & 1 I HAAIT FT 9T
ot 7Y & 1 99 § F gaAr mw A
T Gur = fF 3 97 <o sfqwa v
qTE At drer § )
Shri P. R. Patel:

Marathi  school
rule?

Was there any
during Portuguese

Mr. Deputy-Speaker: He may say it

when he gets his chance.

st @Eae W G &) A
BTE GIfFT | F <1470 F1 ave AL FE@ |
#foak mrgdNt st aa g WE F
agr 97 co gfFWE ATRY T AW
art & | qfaw & are F 7Y 9% F

TG T AT qS TAAT TAT IHW F AT

HTGT I A AL GAAT F THA Ay AL
U, g I &1 W qfw g a1 B

APRIL 183, 1964
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WTIE AT TG E0 | AT WY g 9
Tt wigFr W o & 1§ F oW
T R AT wawsr wifeqi 1 oqe
TIET 9T I KT qEHAA KT KAOH FI
™ & A FEAr ag & fF o9 g
HETTE 923V FQ & Weger 7 gas
T T I A1 w0 o T e T
wat fa 3 gt 9% WY A7 /A AET ISAT
TTEY | AT I fro uWe dro ¥ g7
for morararsr & #ft fvae wrd 2ang
ﬂtmwr&wﬁmﬂ&%‘%ﬁmﬂ
¥ T gFEr &1 qOmrAr ¥ oAy
Hifew fan at agr o7 v 7wg g 5
T gEAT F1 qwa & fadw Fa
wifgd 1| afew Tgi ¥ wfusafwar &
¥ 9¢ @rd @ foar w7 37 1 g
7&1 faa fx § 5w avg 1 ofoewa ag
T FT | W EHIY Urd § WOe agt
T & d1 oy & fE ce sfgwa agi o7
TOET A qre AT TS @ HfFEA I @
ufgFw T ¥%3 § f£ 3 gt wrer a1
ATIT TG AL I3 T AR ) ¥H A7
Trea g  fe agt qr e & a1 win-
T & 97 TAHE ® W g0 §
Wt F Twwdr W @@t wt
femrarar =ga & 1 ww A1 F FET &
¥ 7t 97 7wE), qad wi was
A wEt § Fry oqwy § 1 afew
T I7 T AT WIATHT F FTH AT AT
&1 %7 T 2 fr i o N Fmredfer
ATETEET F1 qredl wefy AUIAT & A
TIAOAT WET KT, TEATC F F1Td
& d ot awTd v § § ) gfew &
qH 9@ agt & wfears’ v (o™
aTT € a1 7Osr ¥ I¢ W 9T W1 A
ST 7 fergl st @ | 3| F waew
g g Frfwer ag &7 o7 o g f¥ e
ZAST &1 AT TAAHT F A KT fe
T | T €T E fF <7 ww A% T
gar w gze n¥fafaeed da wEr
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AT | AT qowE o & (F cm W &
Wa¥ T€ TN ST WIAT K q<F 0 WX
0 T GO T & AT F I |
# Fgn g § o T gde ¥ e
Roo §TH FT ¥fAEW & | W ¥ ¥
¥ oF €Y geTa § e T gdet & ot
FaTd §F 7 7 &Y wady wrar & g 7
STy wrev-ATey g 1 Jgr 9T -
Tifegra =ifed e 7 eradr afed |
# qrAr Fx # fF 9@ I W qR_a
¥ wasrd =7 I day @ fF @ =/
IO ATATA AT S0 | R T
gt Frar T & &t agt o Ay T
i & T W FAd w7 ¥ qored wrer-
e 747 foar s | qgT ¥ S @
waurec § | Afe @i g gEad ¥
AT IR R B 1 ag EATL ol w78
wsdt arg T &1 ¥ WA ag &
T IqAT B 3@ i § @qa da@y
mAr 7g 0T TIR TR A wfe T
FELRW F FA AT | A3 WETAG
& gf AT F roraa F @0

tas are & o rafrd Saeie &
AR Y TEATAEATE | g 5§ WA
sfinet 4 & 7@ g7 §© TEfTedr
gaerie wfearef s we 77 E )
afee sgt gat w7y &, o weft
"R FT, agt Sy 7 faar strar w4t
T AT $T FEIAMACE qOAT M7 § |
wfwr & wrT aga dvaw & | owt OF
T wfgw 1 § 75t s dqwwHe w
FT AfY AT S | F wodr aade
FT INE AT F {IHA TGAT ATEST
g | g ZWIE JwT F wvEdy wa §
wafog @@ sifeardY snw 7@ 7
#q Q&S § g AT FF 1w far
AT 9T AT AT I ATE, 7T Q859 F
g J1 §F w1ty g, SfF T g
T, " LS H QU A€ g, A
qeEIRNQU AN PUARAT | q88¥

CHAITRA 24, 1886 (SAKA)
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# oY 38 fag qra & T gRir
A & wfaardt 7 & a7 W ==
) femr s | ¥R g fe A
AN FY I A ST T FEA ¥ GA
HET ®1 IAT $ & (A F1F 1 |5

SETA qifET |

weA oY g8 are F fag wret
faar 2u% fou & wiver garaTs @ §1
HAT T/ FAT FIGT §

Shri P. R. Patel: May I request you
that you will be kind enough to give
me time s0 that whatever has been
said by my hon. friend may be re-
plied to?

Mr. Deputy-Speaker: Yes,
going by that list.
sad.

I am
Shri Sumat Pra-

Shri Sumat Prasad (Muzaffarna-
gar): Mr. Deputy-Speaker, Sir, an
efficieni and honest administration is
absolutely necessary for the success of
democracy. It is a matter of great
satisfaction that Shri Nandaji, as soon
as he took charge of the Home Minis-
try, devoted himself to root out cor-
ruption and adopted certain measures
in this connection. I hope, the report
of the Anti-Corruption Committee
will sogn be distrbuted among Mem-
bers and an opportunity will be given
to the House to discuss the recommen-
dations of the committee.

Certain extracts of the recommenda-
tions have appeared in the press and
on the basis of the report it appears
that the committee has directed its
attention to the removal of corruption
at all levels. They have pointed out
that some machinery should be cvolv-
ed which may deal with complaints
of corruption on the part of members
of legislatures and even ministers. In
the past certain complaints were made
against men of high responsibilities
and the Government entrusted the en-
quiry to a special commission. A
commission is busy making enquiries
into the complaint against Shri Kairon.
That will go a great way in restoring
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confidence in the efficacy of respon-
sible government.

Communal disturbances have ap-
peared in certain places in Calcutta
and Orissa. It is a matter of great
shame. The Prime Minister was
speaking in the voice of Gandhiji
and was appealing that it was the
duty of the nation to preserve peace
and to give safety and a place of
honour to the minorities. However,
the provocation came from the
atrocities committed not
upon the Hindus only but upon the
Christians also in East Pakistan. It
appears, it was a calculatedq move.
They first of all raised the topic of
eviction of Pakistanis who had en-
tered illegally into Assam and other
parts; put when they failed in their
attempt, they tried to squeeze out the
minorities from East Pakistan. It has
become very difficult to ensure a de-
cent and safe living for the minorities
in East Pakistan. When we accepteq
Partition. every.sort of precaution
was tak-» and all the three par-
ties, the Britishers, the Congress and
Mr. Jinnah guaranteed adequate pro-
tection to the minorities, in 1850
there was an exodus of Hindus
from East Pakistan and both the
Governments  entered into the
Nehru-Liaguat Pact. But now the
Nehru-Liaquat Pact is scrapped to all
intents and purposes by Pakistan.
In the press it has appeared that the
Pakistan Government wants to seal
the border against persong who want
to migrate to India for their own

13, 1964 for Granta 10856

safety, The Government should never
agree to it. Having accepted Parti-
tion, it is the bounden duty of the
Government ang the people of this
country to provide decent living to all
those persons who on account of con-
ditiong of insecurity and humiliation
want to migrate to this country. If
the situation of minoritieg js not im-
proved in East Pakistan, I am afraid.
it will have its repercussions in India
also, Apart from that, those people
who are living in East Pakistan fought
shoulder to shoulder with wus in
achieving freedom ang it is a tragedy
of life that having achieved freedom
they are the worst sufferers.

In this connection, I would like to
refer to the problem of Kashmir also.
It is a strange thing that there was
no communal trouble in West Pakis-
tan. This leads me to an inference
that practically all minorities have
been wiped out from that place. They
now really want to establish Islamic
administration, When two sorts of
citizenships are found to exist in one
and the same State on the basis of
religion, then there can be no security.

Mr. Deputy Speaker: The hon.
Member may continue tomorrow. The
House stands adjourned.

17.30 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, April
14, 1964/Chaitra 27, 1888 (Saka),

GMGIPND—LS I11—229 (Ai) LSD=—2-5-64—080.



